BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

WESTERN ZONE BENCH AT PUNE
EXECUTION APPLICATION NO. 22/2023
IN
ORIGINAL APPLICATION NO. 70/2017
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MR. KARIM JAHANGIR SHAIKH ...APPLICANT
VERSUS
SAHAKAR MAHARISHI SHIVAJIRAO
NARAYANRAO NAGAWADE, SSK LTD.
& ORS. ...RESPONDENTS
FILE-A: VOLUME-I
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year 2007 to 2012 published vide dated
31.03.2012
ANNEXURE-A-2
3. A true copy of the retrospective CTO procured by | 35g8_ 3¢5
PP from MPCB for Sugar Unit vide dated
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ANNEXURE-A-7
A true copy of the Order passed by Hon’ble SC in
AA No. 1587/2019 (WZ) vide dated 15.02.2019

395 - 396

ANNEXURE-A-8

A true copy of the Photographs of Kaccha
Lagoons captured by Applicant vide dated
22.01.2026

397 - 409

10.

ANNEXURE-A-9

A true copy of the Photographs of discharge of
spent wash & untreated trade effluent captured
by Applicant vide dated 22.01.2026

410 - 415

11.

ANNEXURE-A-10 {Colly.}

A true copy of the various show cause notices,
PD, ID, Directions, Closure’s etc. issued by MPCB
from 2007 to 2022

416 - 468

12.

ANNEXURE-A-11

A true copy of Order passed by this Hon’ble NGT
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469 - 475
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476 - 482
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(Bpotiras
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH AT PUNE
EXECUTION APPLICATION No. 22/2023
IN
ORIGINAL APPLICATION No. 70/2017

IN THE MATTER OF:

MR. KARIM JAHANGIR SHAIKH ...APPLICANT

VERSUS

SAHAKAR MAHARISHI SHIVAJIRAO
NARAYANRAO NAGAWADE, SSK LTD. & ORS ...RESPONDENTS

WRITTEN NOES OF SUBMISSION ON BEHALF OF THE APPLICANT

3.1

That, the Applicant herein is the Original Applicant in OA No.
70/2017(WZ) (Dated 25.04.2017) and have filed this Execution
Application No. 22/2023 (WZ) against the Final Order dated
11.05.2022 passed in OA No. 70/2017(WZ) for non-compliance
of said Order by R-1-PP, R-2 & 3-MPCB.

That this Hon’ble NGT vide its order dated 11.05.2022 passed
in OA No. 70/2014(WZ) in its Para-8 have specifically issued
following directions to the MPCB;

A) For Past violations, MPCB to take action to fix

accountability of the PP, following due process of law.

B) Verify the factual status and take necessary coercive

measures for current violations;

However, MPCB official failed to take necessary coercive
measures for current violations as well as for past violations
and always MPCB officials tried their level best to serve and
facilitate the R-1-PP to overcome the violations by racing the

paper horses.

SERIOUS PAST VIOLATIONS COMMITTED BY PP AND
CONVENIENTLY IGNORED BY MPCB:

No Valid CTO-Sugar Unit: That the R-1-PP applied for the CTO
vide dated 30.01.2013 and procured the ex-post facto CTO vide
dated 18.03.2014 (ANNEXURE-A-2) for period from 01.01.2010
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3.3

3.4
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to 31.07.2014. Thereafter, R-1-PP operated the Industry for year
2015 without valid CTO and thereafter procured the CTO vide
dated 19.11.2016 (ANNEXURE-A-3), which was valid upto
28.02.2017. Therefore, it is clear that there was no valid CTO
since 01.01.2010 to 19.11.2016. That the Annual Reports
shows huge sugar cane crushing and production of the various

products without valid CTO (ANNEXURE-A-1 & A-5).

No Valid CTO-Distillery Unit: That the PP have also operated
the Distillery unit in illegal manner without valid CTO since its
establishment and procured the ex-post facto CTO vide dated
11.09.2018 (ANNEXURE-A-6). That the Annual Reports for
shows huge production of the various products without valid

CTO (ANNEXURE-A-1 & A-5).

Precedent of Hon’ble NGT & Hon’ble SC on Illegal operation
of Sugar Industry and Distillery Plants: That the judgment
dated 31.01.2019 (§5-7, ANNEXURE-A-5) of this Hon’ble NGT in
OA No. 368/2018 (PB) have clearly held that the retrospective
consents could not have been granted and imposed
compensation of Rs. 10 Crores on PP. This judgment of NGT-PB
have upheld by the Hon’ble Supreme Court by dismissing the
Civil Appeal No. 1587/2019 vide its Order dated 15.02.2019
(ANNEXURE-A-7).

PAST SHOW CAUSE NOTICES, PROPOSED DIRECTIONS,
INTERIM DIRECTIONS, FINAL DIRECTIONS SHOWING NON-
COMPLIANCES: That the MPCB have taken various actions time
to time, but conveniently ignored to get it complied and allowed

the illegal operation causing irreparable damage to the

environment & ecology as below (ANNEXURE-A-10 {Colly.});

Sr. | Date Particular
1. 31.12.2007 | Directions
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2 18.01.2008 | Directions

3 20.11.2010 | Show Cause

4 07.02.2011 | Proposed Direction
S. 03.05.2011 | Interim Direction
0. 29.02.2012 | Proposal for action
7

8

9

25.07.2012 | Letter-Forfeit BG
07.08.2012 | Proposal-Forfeit BG

. 16.08.2012 | Directions

10. | 23.11.2012 | Conditional Restart

11. | 26.02.2013 | Directions Voluntary Closure
12. | 24.12.2013 | Directions

13. | 16.09.2014 | Refusal-Distillery

14. | 28.10.2014 | Show Cause

15. | 04.02.2015 | Directions

16. | 17.04.2015 | Conditional Directions

17. | 23.07.2015 | Directions

18. | 19.11.2016 | Ground Water Remedial Action Plan
19. | 22.06.2017 | Joint Committee Visit Report
20. ]09.02.2022 | Direction-Distillery

21. | 09.02.2022 | Direction-Sugar

That the above show cause notices, interim directions, proposed
directions, directions, closures etc. shows completely inherent
lack of coordination between MPCB officials for taking
appropriate actions against the PP for his long term pollution

history and therefore, attitude of PP is careless and reckless.

NON-SCRAPPING OF KACCHA LAGOONS TILL DATE: That the
MPCB in its reply affidavit have made absolutely false statement
that the Kaccha Lagoons constructed for storage of spent wash &
trade effluent are converted into ponds for storage of water for
irrigation purpose. Basically, there is no such conversion of
Kaccha lagoons into ponds for irrigation purpose and those
Kaccha Lagoons are till used for the storage of spent wash &
trade effluent by the industry, which are causing serious
percolation into the ground water. It is important to note that
these Kaccha Lagoons have contaminated the soil to the
irreparable extent and said soil is not taken away or no HDPE

covers are used, on the contrary said conversion of Kaccha
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Lagoon is the false theory created by the MPCB officials in
collusion with PP and MPCB have filed false affidavit. This
Hon’ble NGT may kindly take serious note of conduct of MPCB
official for misleading and filing false affidavit. That the
Photographs dated 22.01.2026 (ANNEXURE-A-8) are attached
herewith i.e. those are taken yesterday. These photographs
clearly shows the Kaccha Lagoon full with spent wash and trade

effluent directly discharge into these lagoons.

SEEPAGE OF SPENT WASH & TRADE EFFLUENT OUTSIDE
FACTORY TILL DATE: That the PP supposed to stop the
seepage/discharge of spent wash & untreated trade effluent
outside the factory area. However, MPCB failed to stop such
untreated discharge outside the factory and discharge of spent
wash as well as trade effluent is till continued. That the
Photographs dated 22.01.2026 (ANNEXURE-A-9) are attached
herewith i.e. those are taken yesterday. These photographs
clearly shows the discharge of spent wash & untreated trade

effluent outside the factory premises.

NON-SCRAPPING OF OLD BOILERS TILL DATE: that the PP
ought to have scrap the old boiler, but till date said boiler is not
scrapped.

That this Applicant have been harassed, tortured, humiliated
since 2010 to till date by management of PP violating
fundamental rights & legal rights of this Applicant. That this
Hon’ble NGT may kindly pass appropriate order (s), direction
(s), and grant appropriate reliefs in the interest of justice.

Hence this Written submission.

Date: 22.01.2025

(Boritine
TANAJI B. GAMBHIRE
(ADVOCATE FOR APPLICANT)
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010437/24020781/24014701 MAIRASHTRA Kalpataru Point, 2 - 4*Floor,
Fax: 24024068 /24023515 Opp. Cine Planet Cinema,
‘Website: http://mpcb.gov.in \‘f'w"- "-." Near Sion Circle, Sion (E)
E-mail: mpcb@vsnl.net )\ | /4 Mumbai - 400 022

Red/LSI Date: 18|o 3/2014

Consent No: Format 1.0/BO/JDWPC/EIC-NK-8044-11/0/CAC- 94 \3

To, ‘

M/s. The Shrigonda S.S.K. Ltd.

A/p. Shrigonda Factory, Tal. Shrigonda,
Dist. Ahmednagar.

Subject : Renewal of Consent of Sugar unit under RED category. *‘g%j N

Ref : 1. Earlier Consent to operate for sugar unit granted vide™ “Ea)@MPCB/PCI-III/EIC
NK-1749-09/30 dated 28.05.2009.

2. Minutes of CAC meeting dtd. 01.02.2014.

Your application: CO 1301000501.
Dated: 30.01.2013 Mgl

For: Renewal of Consent of Sugar unit under RED aS%egory

under Section 26 of the Water (Prevention & C Egntrg) %?‘Pollutlon) Act, 1974 & under Section 21
of the Air (Prevention & Control of Pollution), As \c% 981 and Authorization under Rule 5 of the
Hazardous Wastes M, H & T M) Rulés\gZ s%@éonmdered and the consent is hereby granted
subject to the following terms and co %}s and as detailed in the schedule I, II, III & IV
annexed to this order: «

w@é%q“
Ed

iod from 01.01.2010 to 31.07.2014.
i,;nt of the sugar is Rs. 68.73 Cr. & Total investment of the

1. The consent is granted for

2. The actual capital in
mdustry isRs. 77, °

: Product / By-Product Name Maximum Quantity in MT/M

Sugar 11550

‘ Molasses 4200

3 Press mud 3675
4 Bagasse 36750

(The cane crushing Capacity of Sugar Industry shall not exceed 3000 TCD)
4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr. Descrlptlon Permitted quantity of Standards to be Disposal
=, discharge (CMD) achieved -

Trade On land for
1. effluent 350 As per Schedule -1 irrigation

2. | Domestic 90 As per Schedule -1 On land for
effluent ‘ irrigation

Format -1.0 SRO Ahmednagar/I/R/L/35844000 M/s. Shrigonda SSK Ltd. age 1
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5.

Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr.

Description of stack /
source

Number of Stack

Standards to be achieved

1. | Boiler No. 1 & 2. 1 As per Schedule — I1

2. | Boiler No. 3. 1 As per Schedule — II

3. | Boiler No. 4 1 As per Schedule — IT

4. | Boiler No. 5 1

5. | D.G. Set (400 KVA) Two 2 As per Schedule - II
Nos.

Specific conditions (Sugar Industries) with Bank Guarantees along wi e ime bound

programme for compliance

Sr.

No

CODE

Consent conditions

ompllance

The industry shall reduce waste water
generation to 100 liters per ton of cane crushe

31.12.2014.

S18B

Industry to provide flow meter at inlet of ETP.$
Sugar.

“3:?%
One Lacs

S2 A&

&
It was noted that as per the design data,
submitted by the industry existing %Nb@e
aeration tank is oversized for hyd %@getention
time as per the thumb rule. T R
inadequately designed for | 'éve desired
levels of standards. T aﬁ ust upgrade
i

& make the ETP opef’ th improvement
to meet the standargs%

Ten Lacs 31.12.2014.

S3

Make arranger s%%gover the effluent
collection and carfying system to avoid the
ingress of Qa@” jasse‘and other material

Five Lacs 30.06.2014.

S4

ateral agreement with land
Q{ isposal of treated effluent (20
u% méter per acre of land) to achieve zero
e into in land surface water bodies
&r + Co-gen)

Two Lacs 31.12.2014.

;ghdustry shall upgrade existing Air Pollution
Control System by

Providing adequate sack height.

Ten Lacs. 31.12.2014.

Providing ESP/Bag filters/ Wet scrubber as per
CREP condition.

Plans to be submitted for Utilization of Fly ash &
Bottom ash as per Fly ash Notification

10000/- 30.06.2014

O & M for achieving consented standards of
Effluent

Monthly

Five lacs

S8

O & M for achieving consented standards of
Stack emission

Monthly

Industry shall submit the above bank guarantees to the Regional Office, Nashik up to
31.03.2014 which are valid up to 31.07.2015. Regional Officer, Nashik is directed to
return all Existing bank guarantees of the unit available with the Board after
submission of fresh bank guarantees as above by the industry. If the industry fails to
submit the above mentioned bank guarantees up to 31.03.2014, Regional Officer,

Nashik is directed to forfeit the existing bank guarantees.
Format -1.0 SRO Ahmednagar/I/R/L/35844000 M/s. Shrigonda SSK Ltd. (\ Page 2
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8. Conditions under Hazardous Waste (M, H & T M) Rules, 2008 for treatment and disposal
of hazardous waste:

Sr. No. Type of Waste Category Quantity UOM Disposal

. Reuse in own
1 Used /Spent Oil 5.1 25 Ltr/ M boiler as fuel
9. Non-Hazardous Solid Wastes:
Sr. Type of Waste . Quantity UOM Treatment Disposal

No.

Sale to
1 Fly/Boiler Ash 5.0 MT/D - manufacturers/
conditioning ¢

Sludge from waste
2 water 75 MT/M Use
treatment

& d
10. This Board reserves the right to review, amend, susp dg“ %%@ke etc. this consent and the
same shall be binding on the industry. p

11.This consent should not be construed ag ption from obtaining necessary

NOC/ permission from any other Government g}S-

- 12.This Consent is issued without prejudgg{i f’?%a%rder passed or being passed by the Hon’ble
high Court, Aurangabad in Writ Petiti Q& %“i 074/2012 filed by Shri Karim Jahangir Shaikh
vs State of Maharashtra & Ors.

For and on bel
Maharashtra Pollutid ontrol Board

(Rajeek Kymar Mittal,

-

pnsent fee of —

Sr. No. Amount () Drawn On

1 1,25,000/- 292287 19.12.2012 ADCC Bank
2 2,91,667/- 714526 04.09.2013 Union Bank
Copy to:

1. Regional Officer - MPCB Nashik, and Sub -Regional Officer - Ahmednagar MPCB, They
are directed to ensure the compliance of the consent conditions.

2. Chief A%:counts Officer, MPCB, Mumbai.

3. CC/CAC desk- for record & website updation purposes.

Format -1.0 SRO Ahmednagar/I/R/L/35844000 M/s. Shrigonda SSK Ltd. Page 3




361

Schedule-1

D Terms & Conditions for compliance of Water Pollution Control

1) A] As per your application, you have provided Effluent Treatment Plant (ETP) with
the design capacity 1500 CMD.

B] The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent so as to achieve the following standards prescribed by the Board or under
EP Act, 1986 and Rules made there under from time to time, whichever is

stringent.
Sr. Parameters Standards prescribed by Board
No.
Limiting Concentration in m,

01 pH 0, °
02 Oil & Grease

03 | BOD (3 days 270C)

04 Sulphate g

05 | Suspended Solids LN =100

06 COD & S\ 250

07 Chloride ' 600

-
08 |Total Dissolved Solids] st 2100

m%&j&
C]  The treated effluent 350 CMD shall be disposed on land for irrigation on 32 acres

of own land /as per the bilateral agreement with farmers.

D] CREP conditions for Sugar Factory

Operation of ETP; hall be started at least one month before starting of cane
achieve desired MLSS. So as to meet prescribed standards from
peration of mill.

t generation shall be reduced to 100 litres per tone of cane crushed.
all achieve zero discharge into in land surface water bodies.

155 days storage capacity tank shall be provided for treated effluent to take care

W%Q%ﬁ demand for irrigation.
E] ‘gn*%%stry to make necessary arrangement to cover the effluent collection system and
B, t@ oid the ingress of Bagasse other material

il.
iii.

2) A] As per your consent application, for the 90 CMD sewage generation you have
provided the septic tank & soak pit.

B] The Applicant shall operate the sewage treatment system to treat the sewage so as
to achieve the following standards.

(1) Suspended SOlldS Not to exceed 100 mg/l. -
(2) BOD 3 days 27°C‘2 Not to exceed 100 mg/l.

Cl] The treated sewage shall be disposed on land for gardening/irrigation.

Format -1.0 SRO Ahmednagar/l/R/L/35844000 M/s. Shrigonda SSK Ltd. Page 4
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3) The industry shall have bilateral agreement with the farmers on whose land the treated
effluent is used for irrigation purposes and a copy of the agreements with validity shall be
submitted to the Regional/Sub- Regional Office of the Board.

4) The industry shall create Environmental Cell by appointing an Environmental Engineer,
Chemist and Agriculture expert for looking after day to day activities related to
Environment and irrigation field where treated effluent is used for irrigation.

5) CONDITIONS FOR MOLASSES STORAGE:

@) The molasses shall be properly collected and stored in steel tanks which shall be
leak proof. At no stage of handling of molasses, there shall be leakage or spillage.

(i)  The capacity of tanks for storage of molasses shall be such that it will take care of

_ bumper production of sugar, non-lifting of molasses etc.

(iii)  All the area on which molasses are stored and handled should ided with
drain for diverting the spills to the treatment plant/ mola . Suitable
arrangements for accidental discharges of molasses f] nks shall be
provided to contain the same within factory premises. .

(iv) Destruction of molasses and its disposal shall not dene without specific
permission in writing from the authorized officer of ard. Intimation of
intention to destroy or dispose of the molasses shdll;be.given to the Board atleast 15
(fifteen) days in advance by registered post und:sfmiltﬁhation to the Sub-Regional
officer and Regional officer of the Boardsurifléx, whose jurisdiction the factory is

, situated. %?%

(v)  The storage tanks shall be kept in good e nditidns all the year round with adequate
maintenance. The tanks size and, ¢ er cm, height, total capacity in tonnes
shall be displayed prominently neaf«/apjthe tank.

(vi)  The above conditions shall be intaddition to and not in derogation of the provisions
contained in the “Bomba}:Molasses Rules, 1955” and “Maharashtra Molasses
Storage and Supply R tigh, 1965”.

6) pecific Water Pollution control system as per the conditions
of EP Act, 1986 and éthere under from time to time/ Environmental Clearance /
CREP guidelines

1)} Conditions undér. ter (Prevention & Control of Pollution) CESS Act, 1977 as
amended
The Appli shall comply with the provisions of the Water (Prevention & Control of
Pollution §"Act, 1977 and as amended, by installing water meters, filing water cess
T tu&* rm-I and other provisions as contained in the said act.

Water

consumption

Purpose for water consumed quantity

(CMD)

1. | Industrial Cooling, boiler feed etc., 650.00

2. | Domestic purpose 190.00

E 3. | Processing whereby water gets polluted & pallutants 500.00

: are easily biodegradable !
4. | Processing whereby water gets polluted & pollutants L
are not easily biodegradable and are toxic
Format -1.0 SRO Ahmednagar/1/R/L/35844000 M/s. Shrigonda SSK Ltd. Page 5
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Schedule-I1

Terms & conditions for compliance of Air Pollution Control

1. As per your application, you have provided the Air pollution control (APC) system and
also erected following stack (s) to observe the following fuel pattern-

SO;

Sr.  Stack Attached APC Height  Type of

Quantity S %

No. to System  in meter Fuel & UoM Kg/ Day
1 Boiler No. 1 & 2.
(20 TPH & 20 MDC 30 Bagasse
TPH)
Boiler No. 3. Without Bagasse
2 | (30 TPH) APC 30 1\/21%0/%
3 Boiler No. 4 Wet 60 Bagasse
(30 TPH) Scrubber
Boiler No. 5 Bagasse
4 (10 TPH) MDC 35 .
D.G. Set (400 .
5 | RVA) 4.0 HSD %%Q%I}/Hr 1% 28.8
D.G. Set (400 Ra¥]
6 | KVA) 4.0 “j;}%so Ltr/Hr | 1% 24

2. The Applicant shall provide ESP/ Bag filter/
Dust Collector to Sugar bagging section as
the conditions of EP Act, 1986 and
Environmental Clearance / CRER guid&l;

above mentioned air pollution control system, so

s H the following standards:

[ Particulate matter g,gaog To exceed | 150 mg/Nm® I

%%Mﬁ

Sbtain necessary prior permission for providing additional control

\ *Q%}s)cbber to the Bagasse fired boiler and
Vir Pollution control equipments OR as per
made there under from time to time /

3. The applicant shall operate apds
as to achieve the level of pollf%a

%

‘~¢ essary  specifications and operation thereof or alteration or
{on well before its life come to an end or erection of new pollution

replacement
control ?

& O L L ,
B%é@é{f?reserves its rights to vary all or any of the condition in the consent, if due to

¢hnological improvement or otherwise such variation (including the change of any
contrd] equipment, other in whole or in part is necessary).

S
at.

¥

Format -1.0 SRO Ahmednagar,/l/R/L/35844000 M/s. Shrigonda SSK Ltd. ‘ < % Fge 5 / ?
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1)

2)
3)

4) .

5)

6)

7

8)

9
10)

11)

12)

13)

14)

1)

16)
a)

Schedule-II1

General Conditions
The applicant shall provide facility for collection of environmental samples and samples of
trade and sewage effluents, air emissions and hazardous waste to the Board staff at the terminal
or designated points and shall pay to the Board for the services rendered in this behalf.
Industry should monitor effluent quality, stack emissions and ambient air quality monthly.
The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform etc.
for monitoring the air emissions and the same shall be open for inspection to/and for use of the
Board’s Staff. The chimney(s) vents attached to various sources of emission shall be designated
by numbers such as S-1, S-2, etc. and these shall be painted/ displayed to facilitate
identification.
Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall,be forthwith
Reported to Board, concerned Police Station, office of Directorate of % Services,
Department of Explosives, Inspectorate of Factories and Local Body. In failure of
pollution control equipments, the production process connected to it shall ed
The applicant shall provide an alternate electric power source sufficief te all pollution
control facilities installed to maintain compliance with the terms and, conditi ons of the consent.
In the absence, the applicant shall stop, reduce or otherw1se co roduction to abide by
terms and conditions of this consent. 4%,
The firm shall submit to this office, the 30™ day of Septe
Statement Report for the financial year ending 31% Mazch=i P
prov181ons of rule 14 of the Environment (Protection) (§ ec%‘q *Amendment) Rules, 1992.
fazardous Waste as per the provision
ich, can be recycled /processed /reused

very year, the Environmental

contain in the HW (MH&TM) Rules 2008
/recovered and only waste which has to be i c
eprocessed etc should go for that purpose,
Yandgfill site/environment.

The industry should comply with the Ha %hious Waste (M, H & TM) Rules, 2008 and submit
the Annual Returns as per Rule 5(6) % of Hazardous Waste (M, H & TM) Rules, 2008 for
the preceding year April to March i -IV by 30" June of every year.

An inspection book shall b open%@%and made available to the Board’s officers during their visit
to the applicant.
The applicant shall mak application for renewal of the consent at least 60 days before
the date of the expiry ofthe‘consent (in case of Renewal of consent).

Industry shall strictly cbi éy with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental ﬂ%&ion Act, 1986 and industry specific standard under EP Rules 1986 which
are avallable?f PEB website (www.mpcb.gov.in).

The mdu A1l constitute an Environmental cell with qualified staff/personnel/agency to
see the%g ly compliance of consent condition towards Environment Protection.

Separate inage system shall be provided for collection of trade and sewage efiluents.

Terminal manholes shall be provided at the end of the collection system with arrangement for
measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal manholes. No effluent shall find its way other than in designed and provided
collection system.

Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

The applicant shall install a separate meter showing the consumptlon of energy for operation of
domestic and industrial effluent treatment plants @nd air pollution control system. A register
showing consumption of chemicals used for treatment shall be maintained.

Conditions for D.G. Set

Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by treating
the room acoustically.

Format -1.0 SRO Ahmednagar/I/R/L/35844000 M/s. Shrigonda SSK Ltd. (\ Page 7

\ )




365

b)

g
h)

17)
18)

19)
20)

21)

22)

23)

24)

25)
26)

27)

28)

Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss or for
meeting the ambient noise standards, whichever is on higher side. A suitable exhaust muffler
with insertion loss of 25 dB (A) shall also be provided. The measurement of insertion loss will
be done at different points at 0.5 meters from acoustic enclosure/room and then average.
Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.
Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

A proper routine and preventive maintenance procedure for DG set should be set and followed
in consultation with the DG manufacturer which would help to prevent noise levels of DG set
from deteriorating with use.

D.G. Set shall be operated only in case of power failure.

The applicant should not cause any nuisance in the surrounding area due to o
Set.
The applicant shall comply with the notification of MoEF dated 17 05.
limit for generator sets run with diesel.

The industry should not cause any nuisance in surrounding area.
The industry shall take adequate measures for control of noise I
within the premises so as to maintain ambient air quality sta; «h respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during mgh% Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckonedgieg Ve n"glO p.m. and 6 a.m.

1s, from its own sources

The applicant shall maintain good housekeeping
The applicant shall bring minimum 33% of the ayaildblé’ open land under green coverage/
plantation. The applicant shall submit a yearl t cent by 30th September every year on
available open plot area, number of trees suryiv; { s'on 31% March of the year and number of

trees planted by September end. ,
The non-hazardous solid waste arisingai
scientifically so as not to cause any

si811 of the Board. The industry will not carry out any activity,
for which this consent ha .been granted/without prior consent of the Board.

The industry shall ensiiresthat fugitive emissions from the activity are controlled so as to
maintain clean and ?ronment in and around the factory premises

ﬁ I o MPCB official 51te)
11 submit official e-mail address and any change will be duly informed to the

The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification dt. 16.11.2009 as amended.

The Board reserves its rights to review plans, specifications or other data relating to plant setup
for the treatment of waterworks for the purification thereof & the system for the disposal of
sewage or trade effluent or in connection with the grant of any consent conditions. The
Applicant shall obtain prior consent of the Board to take steps to establish the unit or establish
any treatment and disposal system or an extension or addition thereto.

The industry shall gnsure replacement of pollution control system or its pats after expiry of its
expected life as defined by manufacturer so as to ensure the compliance of standards and safety
of the operation thereof.

Format -1.0 SRO Ahmednagar/1/R/L/35844000 M/s. Shrigonda SSK Ltd. (\ age 8
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010437/24020781/24014701 AT Kalpataru Point, 2™ - 4" Floor,
Fax: 24024068 /24023515 Opp. Cine Planet Cinema,
Website: http://mpcb.gov.in ~"'\~"- "-; Near Sion Circle, Sion (E)
E-mail: mpcb@vsnl.net | /4 Mumbai - 400 022

Red/LST Date: \q/11 /2016

Consent No: BO/CAC-CELL/EIC-NK-19885-15; UAN No. 0000010209/R/CAC- \& \|0o0 Y&<

To,

M/s. Sahkar Maharshi Shivajirao Narayanrao Nagawade SSK Ltd.,
A/p. Shrigonda Factory, Tal. Shrigonda,

Dist. Ahmednagar.

Subject : Renewal of Consent to Operate of 3500 TCD Sugar unit under RED category.

Ref - 1. Earlier Consent to operate for sugar unit granted vide No. MPCB/JDWPC/EIC
NK-8044-11/0/CAC-2613 dated 18.03.2014.
2. Minutes of agenda item circulated on 17.11.2016.

Your application: CR 1507000408 & UAN No. 0000010209.
Dated: 21.07.2015 & 17.07.2016.

For: Renewal of Consent to Operate of 3500 TCD Sugar unit under RED category, under
Section 26 of the Water (Prevention & Control of Pollution) Act, 1974 & under Section 21 of the
Air (Prevention & Control of Pollution) Aect, 1981 and Authorization under Rule 6 of the
Hazardous & Other Wastes (M, H & T-M) Rules 2016 is considered and the consent is hereby
granted subject to the following terms and conditions and as detailed in the schedule I, II, III &
IV annexed to this order:

1. The consent is granted for a up to 28.02.2017.

2. The actual capital investment of the sugar unit is Rs. 80.82 Cr.
(As per C. A. Certificate submitted by industry)

3. The Consent is valid for the manufacture of —

Sr. No. Product / By-Product Name Maximum Quantity in MT/M

1 Sugar 11550
2 Molasses 4200
3 Press mud 3675
4 Bagasse 36750

(The cane crushing Capacity of Sugar Industry shall not exceed 3500 TCD)

4, Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr.  Description  Permitted quantity of Standards to be Disposal
" no. discharge (CMD) achieved
R s 350 Asper Siedulie ], | o oumaton
effluent irrigation
2. | Domestic 90 As per Schedule -1 On land for }
effluent o irrigation

#
M/s. Sahkar Maharshi Shivajirao Narayanrao Nagawade SSK Ltd. UAN No. 0000010209 F ’ l 6 Page 1 of 8 |
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5.

Conditions under Air (P& CP) Act, 1981 for air emissions:

; ggﬂ: g(S) ¥gg§ I As per Schedule - 11 [
3. | Boiler (20 TPH) 1 As per Schedule - 11
4. | Boiler (30 TPH) 1 As per Schedule — IT
5. | D.G. Set (400 KVA) 2 nos. 2 As per Schedule — II

Conditions under Hazardous & Other Wastes (M, H & T M) Rules, 2016 for treatment
and disposal of hazardous waste:
Type of Waste Category ' Quantity

Used /Spent Oil

UOM Disposal
Reuse in own

boiler as fuel

7
Sr

No.

Non-Hazardous Solid Wastes: ™ %
- Type of Waste Quantity £ UOM Treatment Disposal

Sale to Bricks
1 Fly/Boiler Ash 5.0 MT/D - manufacturers/ for soil
conditioning
3 || Sudssfomwsstc 75 | MT/M 3 Use as Manure
water treatment
8. This Board reserves the right to review, amend, suspend, revoke etc. this consent and the

9. This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government agencies.

10. Industry shall operate online monitoring system which is installed as per the Directions of
CPCB and shall connect/ upload the online monitoring data at MPCB and CPCB server.

11. Consent shall be issued on the basis of affidavit submitted by the industry which is propose
to submit the same in the Hon’ble NGT Pune.

12. Consent is issued without prejudice to the order passed or being passed by the Hon’ble
NGT Pune in the application filed by Mr. Karim Jahangir against the industry.

For and on behalf of the
Maharashtra Poliution Control Board
Member Secretary

same shall be binding on the industry.

M/s. Sahkar Maharshi Shivajirao Narayanrao Nagawade SSK Ltd. UAN No. 0000010209 Page 2 of 8
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Received Consent fee of —

Drawn On

Sr. No. Amount ()

1,25,100/- 856293 11.07.2015 Union Bank of India.
2 1,25,100/- 600429 19.07.2016 State Bank of India.
3 15,000/- 787585 16.09.2016 State Bank of India.
4

Industry has submitted above mentioned fees for the period up to 31.07.2017, however Board has granted
Consent for the period up to 28.02.2017, hence fees for 5 months i.e. Rs. 52,083/- is balance with the
Board and same will be considered during next Renewal of Consent to Operate.

Copy to:
1. Regional Officer - MPCB Nashik, for information.

2. Sub -Regional Officer - Ahmednagar MPCB, He is directed to carry out fortnightly
monitoring and submit the report so that decision regarding further Renewal up to
31.07.2017 shall be taken accordingly.

3. Chief Accounts Officer, MPCB, Mumbai.

4, CC/CAC desk- for record & website updation purposes.

S
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I Terms & Conditions for compliance of Water Pollution Control

Schedule-I

1) A]

B]

Cl

D]

E]

G]

H]
2) A]

B]

Cl

As per your application, you have provided Effluent Treatment Plant (ETP) with
the design capacity 350 CMD consisting of primary, secondary & tertiary treatment.

The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent so as to achieve the following standards prescribed by the Board or under
EP Act, 1986 and Rules made there under from time to time, whichever is
stringent.

Sr. Parameters Standards prescribed by Board
No.
Limiting Concentration in mg/1, except for pH

01 pH 5.5-9.0

02 Oil & Grease 10

03 | BOD (3 days 270C) 100

04 Sulphate 1000

05 Suspended Solids 100

06 COD 250

07 Chloride 600

08 [Total Dissolved Solids 2100

The treated effluent 350 CMD shall be disposed on land for irrigation on 82 acres (Lf
own land /as per the bilateral agreement with farmers. In no any case treated /
untreated effluent shall find it’s way outside the factory premises directly or
indirectly.

CREP conditions for Sugar Factory

i.  Operation of ETP shall be started at least one month before starting of cane
crushing to achieve desired MLSS. So as to meet prescribed standards from
day one the operation of mill.
ii.  Waste water generation shall be reduced to 100 litres per tone of cane crushed.
iii.  Industryshall achieve zero discharge into in land surface water bodies.
iv.  15-days storage capacity tank shall be provided for treated effluent to take care
of no'demand for irrigation.
Industry shall maintain arrangement provided for covering of effluent collection
system and to avoid the ingress of Bagasse other material.
The unit shall operate ETP even after completion of the crushing season so that
any effluent generated during washing & maintenance is discharged after proper
treatment.
The unit shall optimize water use in industrial process & maintain records of
water consumption & waste water generation.
As per your consent application, for the 90 CMD sewage generation you have
provided the septic tank & soak pit.
The Applicant shall operate the sewage treatment system to treat the sewage so as
to achieve the following standards.
(1) Suspended Solids  Not to exceed 100 mg/l.
(2) BOD 3 days 27°C  Not to exceed 100 mg/l.

The treated sewage shall be disposed on land for ga ing/irrigation. |

M/s. Sahkar Maharshi Shu/a/;'un Narayanrao Nagawade SSK Ltd. UAN No. 0000010209 Page 4 of § \
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3) The industry shall have bilateral agreement with the farmers on whose land the treated
effluent is used for irrigation purposes and a copy of the agreements with validity shall be
submitted to the Regional/Sub- Regional Office of the Board.

4) The industry shall create Environmental Cell by appointing an Environmental Engineer,
Chemist and Agriculture expert for looking after day to day activities related to
Environment and irrigation field where treated effluent is used for irrigation.

5) CONDITIONS FOR MOLASSES STORAGE:

(1) The molasses shall be properly collected and stored in steel tanks which shall be
leak proof. At no stage of handling of molasses, there shall be leakage or spillage.

(i)  The capacity of tanks for storage of molasses shall be such that it will take care of
bumper production of sugar, non-lifting of molasses etc.

(i11)  All the area on which molasses are stored and handled should be prov1ded with
drain for diverting the spills to the treatment plant/ molasses tank. Suitable
arrangements for accidental discharges of molasses from' the tanks shall be
provided to contain the same within factory premises.

(iv)  Destruction of molasses and its disposal shall not be done without specific
permission in writing from the authorized officer. of the Board. Intimation of
intention to destroy or dispose of the molasses shall be given to the Board atleast 15
(fifteen) days in advance by registered post under intimation to the Sub-Regional
officer and Regional officer of the Board-under whose jurisdiction the factory is
situated.

(v) The storage tanks shall be kept in good conditions all the year round with adequate
maintenance. The tanks size and capacity per cm, height, total capacity in tones
shall be displayed prominently near /on the tank.

(vi)  The above conditions shall be in'addition to and not in derogation of the provisions
contained in the “Bombay. Molasses Rules, 1955” and “Maharashtra Molasses
Storage and Supply Regulation 1965”.

6) The Applicant shall provide Spec1ﬁc Water Pollution control system as per the conditions
of EP Act, 1986 and rule-made there under from time to time/ Environmental Clearance /
CREP guidelines if applicable.

) Conditions under Water (Prevention & Control of Pollution) CESS Act, 1977 as

amended

The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Cess Act, 1977 and as amended, by installing water meters, filing water cess
returns in Form-I and other provisions as contained in the said act.

M/s. Sahkar Maharshi Shivajirao Narayanrao Nagawade SSK Ltd. UAN No. 0000010209

Purpose 1o ater consumed i\¥ )
1

1. | Industrial Cooling, boiler feed etc., 650.00
2. . Domestic purpose 190.00
3. | Processing whereby water gets polluted & pollutants 500.00

are easily biodegradable
4. | Processing whereby water gets polluted & pollutants L

are not easily biodegradable and are toxic __,

Page 5 of 8
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Schedule-I1

Terms & conditions for compliance of Air Pollution Control

1; As per your application, you have provided the Air pollution control (APC) system and
also erected following stack (s) to observe the following fuel pattern-

Sr. = Stack Attached APC Height Typeof Quantity S 9 SO;
No. to System  in meter Fuel & UoM ° Kg/ Day
1 Boiler No. 1 & 2. Wet
(25 TPH & 30 Scrubber 30 Bagasse
=) 2500
2 Boiler No. 3. Wet 30 Bagasse MT/D 0.2% 10000
(30 TPH) Scrubber
3 Boiler No. 4 Wet 60 Bagasse
(30 TPH) Scrubber
4 E'V(i)se‘ a0 4.0 HSD |60Lu/Hr| 1% | 2838
5 g&)se‘ (0 4.0 HSD . |$0Lu/Hr| 1% | 24

2 The Applicant shall provide ESP/ Bag filter/ Wet scrubber to the Bagasse fired boiler and
Dust Collector to Sugar bagging section as an Air‘Pollution control equipments OR as per
the conditions of EP Act, 1986 and rule imade there under from time to time /
Environmental Clearance / CREP guidelines.

3. The applicant shall operate and maintain.above mentioned air pollution control system, so
as to achieve the level of pollutants to‘the following standards:

| Particulate matter | Not to exceed | 150 mg/Nm® |

4. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

5. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of any
control.equipment, other in whole or in part is necessary).

Schedule-I11
Details of Bank Guarantees
Sr. Consent Amt. of | Submission Purpose of BG Compliance Validity
No. | (CtoE/O/R) BG Period Period Date
Imposed
1 Renawalof To be 0 & M for achieving
wal o
' Rs. 5.0/- extended Consented
28.02.2017 | 31.07.2017
gonse?t - | Lakhs within 15 standards of
e | days. effluent.

M/s. Sahkar Maharshi Shivajirae Narayanrao Nagawade SSK Ltd. UAN No. 0000010209 Page 6 of §
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D

2)

4)

)

6)

7)

8)

9
10)

11)

12)

13)

14)

15)

16)
a)

M/s. Sahkar Maharshi Shivajirao Narayanrao Nagawade SSK Ltd. UAN No. 0000010209

Schedule-IV

General Conditions
The applicant shall provide facility for collection of environmental samples and samples of
trade and sewage effluents, air emissions and hazardous waste to the Board staff at the terminal
or designated points and shall pay to the Board for the services rendered in this behalf,
Industry should monitor effluent quality, stack emissions and ambient air quality monthly.
The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform etc.
for monitoring the air emissions and the same shall be open for inspection to/and for use of the
Board’s Staff. The chimney(s) vents attached to various sources of emission shall be designated
by numbers such as S-1, S-2, etc. and these shall be painted/ displayed to facilitate
identification.
Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported to Board, concerned Police Station, office of Directorate of Health Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it shall be'stopped.
The applicant shall provide an alternate electric power source sufficient to eperate all pollution
control facilities installed to maintain compliance with the terms and conditions of the consent.
In the absence, the applicant shall stop, reduce or otherwise, control production to abide by
terms and conditions of this consent.
The firm shall submit to this office, the 30" day of September every year, the Environmental
Statement Report for the financial year ending 31* March in the prescribed Form-V as per the
provisions of rule 14 of the Environment (Protection) (Second Amendment) Rules, 1992.
The industry shall recycle/reprocess/reuse/recol6, which can be recycled /processed /reused
/recovered and only waste which has to be incinerated shall go to incineration and waste which
can be used for land filling and cannot be recycled/reprocessed etc should go for that purpose,
in order to reduce load on incineration and landfill site/environment.
The industry should comply with the Hazardous & Other Wastes (M, H & TM) Rules, 2016
and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous & Other Wastes (M, H
& TM) Rules, 2016 for the preceding year April to March in Form-IV by 30" June of every
year.
An inspection book shall be opened and made available to the Board’s officers during their visit
to the applicant. L
The applicant shall make an application for renewal of the consent at least 60 days before
the date of the expiry of the consent (in case of Renewal of consent).
Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act, 1986 and industry specific standard under EP Rules 1986 which
are available on MPCB website (www.mpcb.gov.in).
The industry shall constitute an Environmental cell with qualified staff/personnel/agency to
see the‘day to day compliance of consent condition towards Environment Protection.
Separate ‘drainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement for
measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal manholes. No effluent shall find its way other than in designed and provided
collection system.
Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.
The applicant shall install a separate meter showing the consumption of energy for operation of
domestic and industrial effluent treatment plants and air pollution control system. A register
showing consumption of chemicals used for treatment shall be maintained.
Conditions for D.G. Set
Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by treating
the room acoustically.

Page 7 of 8
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b)

©)
d)

8
h)

17)
18)

19)
20)

21)

22)

23)

24)

25)
26)

27)

28)

Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss or for
meeting the ambient noise standards, whichever is on higher side. A suitable exhaust muffler
with insertion loss of 25 dB (A) shall also be provided. The measurement of insertion loss will
be done at different points at 0.5 meters from acoustic enclosure/room and then average.
Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.
Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

A proper routine and preventive maintenance procedure for DG set should be set and followed
in consultation with the DG manufacturer which would help to prevent noise levels of DG set
from deteriorating with use.

D.G. Set shall be operated only in case of power failure.

The applicant should not cause any nuisance in the surrounding area due to operation of D.G.
Set.

The applicant shall comply with the notification of MoEF dated 17.05.2002 regarding noise
limit for generator sets run with diesel.

The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

The applicant shall maintain good housekeeping.

The applicant shall bring minimum 33% of the ayailable open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30™ September every year on
available open plot area, number of trees suryiving as on 31% March of the year and number of
trees planted by September end.

The non-hazardous solid waste arising-in the factory premises, sweepings, etc. be disposed of
scientifically so as not to cause any nuisance / pollution. The applicant shall take necessary
permissions from civic authorities for disposal of solid waste.

The applicant shall not change or alter the quantity, quality, the rate of discharge, temperature
or the mode of the effluent/emissions or hazardous wastes or control equipments provided for
without previous written permission of the Board. The industry will not carry out any activity,
for which this consent has not been granted/without prior consent of the Board.

The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences (format
can download from MPCB official site).

The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification dt. 16.11.2009 as amended.

The Board reserves its rights to review plans, specifications or other data relating to plant setup
for the treatment of waterworks for the purification thereof & the system for the disposal of
sewage or trade effluent or in connection with the grant of any consent conditions. The
Applicant shall obtain prior consent of the Board to take steps to establish the unit or establish
any treatment and disposal system or an extension or addition thereto.

The industry shall ensure replacement of pollution control system or its parts after expiry of its
expected life as defined by manufacturer so as to ensure the-compliance of standards and safety
of the operation thereof.

Page 8 of 8
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Corrected vide Order dated 06.02.2019

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH
NEW DELHI

Khkhkkhhnk

ORIGINAL APPLICATION NO. 368 OF 2018

IN THE MATTER OF:

1.

Mr. Nilkanth Rajaram Raskar

Age- 70 years, Occ- Agriculturist,

R/at Post Mali Nagar, 413/08,

Taluka- Malshiras,

District — Solapur, Maharashtra ... Applicant

Versus

. M/s Saswad Mali Sugar Factory Ltd.

Through its Managing Director,
Mali Nagar, Akluj,

Taluka — Malshiras,

District- Solapur, Maharashtra

. Vilas Damodar Inamke

(Whole Time Director)

Age- 58 years, Occ- Director,
R/at- Post — Gat No. 2, Mali Nagar,
Taluka — Malshrias

District- Solanpur, Maharashtra

. The Maharashtra Pollution Control Board

Through its Sub-Regional Office,
Sat Rasta, Opposite Government Milk Diary,
Solapur, Maharashtra

. The Maharashtra Pollution Control Board

Through its Member Secretary,

Kalpatru Point, 2rd — 4th Floor,

Opposite Cine Planet, Near Sion Circle,

Sion (East), Mumbai - 400022 ..... Respondents
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COUNSEL FOR APPLICANT:

Mr. Nitin Lonkar & Ms. Sonali Suryawanshi, Advs

COUNSEL FOR RESPONDENTS:

Mr. Mukesh Verma, Adv. for Maharashtra Pollution Control
Board

Mr. Salim A. Inamdar, Adv. for Respondent No. 1 & 2

Mr. Raj kumar, Adv. for CPCB

JUDGEMENT

PRESENT:
Hon’bleMr. Justice Raghuvendra S. Rathore(Judicial Member)
Hon’ble Dr.Satyawan Singh Garbyal (Expert Member)

Reserved on: 24" January, 2019
Pronounced on: 31 January, 2019

Whether the judgment is allowed to be published on the net?
Whether the judgment is allowed to be published in the NGT
Reporter?

Dr. S.S. GARBYAL, (EXPERT MEMBER)

In this Application, the applicant has alleged that the
Respondent Distillery unit has been producing in excess of the
permitted quantity granted as per consent to operate dated
16.02.2018. The appellant has also alleged that the
Respondent No. 1 has operated Distillery Unit (Molasses Base)
in violation of the consent to operate granted under Section 26
of Water (Prevention and Control of Pollution) Act, 1974 and
Under Section 24 of the Air (Prevention of Control of Pollution)
Act, 1981. Since validity of earlier consent was up to
31.08.2016, the Respondent No. 1 had applied on 13/07/2016
for renewal of consent to operate under the Water Act, 1974
and Air Act, 1981. Application for grant of consent to operate
was placed before the Consent Appraisal Committee, in its

2
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meeting held on 30.10.2017 wherein it was decided to issue
Show Cause Notice for refusal of consent as the Respondent
No. 1 had failed to install the pollution control device Multiple
Effective Evaporator (MEE) before 31.10.2016. The Show
Cause Notice along with reply submitted by Respondent No. 1
was then placed before the Consent Appraisal Committee
meeting held on 17.04.2017 and it was decided to issue final
refusal of consent to operate to Respondent No. 1 industry for
operating plant without consent and for not providing MEE.
Accordingly the Maharashtra Pollution Control Board issued

refusal of consent on 19.05.2017.

2.  Subsequently Respondent No. 1 made an application for
renewal of consent for 30 KLPD Distillery Unit (Molasses Base)
which was placed before the Consent Appraisal Committee in
the meeting held on 12.12.2017 wherein it was decided to
grant renewal of consent to operate for 30 KLPD Molasses
Based Distillery Unit subject to extend existing bank
guarantee of Rs. 5 Lakh towards operation and maintenance of
pollution control system. Accordingly, the Maharashtra
Pollution Control Board granted renewal of consent to operate
on 16.02.2018 for manufacture of Rectified Spirit 900 KL/M,
Ethanol - 846 KL/M, Fuel oil — 15 KL/M and Impure Spirit 90
ML/M subject to certain terms and conditions which is valid
up to 31.08.2018. Renewal of consent is placed as Annexure

A-I at Page 17.

3. Since the validity of earlier consent expired on
31.08.2016 and renewal of consent was granted only on
16.02.2018, therefore, the unit did not have any consent
during the period from 01.09.2016 to 15.02.2018.

4.  Therefore, as the industry was operating without consent
and not operating MEE the Maharashtra Pollution Control
Board had issued direction of closure to the Respondent
Industry on 27.04.2018. Subsequently on consideration of
reply dated 16.07.2018 the Maharashtra Pollution Control

3
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Board on 30.07.2018 withdrew closure order and directed the
Respondent Industry to submit a bank guarantee of Rs. 10
Lakh and the existing bank guarantee of Rs. 5 Lakh for
operation and maintenance of Pollution Control Systems was

forfeited.

5. It is evident from the documents placed on record that
the unit has been in operation even after consent had expired
on 31.08.2016 as the Report of the State Excise Inspector,
which is on record, shows that the unit was in operation
during the year 2016-17 and also in November, 2017,
December, 2017 and January, 2018 when unit did not have
any valid consent from the Maharashtra Pollution Control
Board. The report of the Excise Department clearly shows that
there is no correlation between products consented for
manufacture and the types of product mentioned in the report.
For instances, consent is sought to be granted for production
of Rectified Spirit, Ethanol, Fuel Oil and Impure Spirit
whereas the report of the Excise Department is about
manufacture of Denatured Absolute Alcohol for which there is
no consent and therefore, the report itself is quite misleading.
Form F-1 for Denatured Absolute Alcohol, signed by Inspector
State Excise which has been filed by the Managing Director of
the Respondent No. 1 Industry shows that in the month of
January, 2018, the quantity of Denatured Absolute Alcohol
manufactured was 64,000 Ltr. And in February, 2018 the
quantity manufactured was 2,68,000 Ltr. and during the
corresponding period in 2016-17 Denatured Absolute Alcohol
manufactured in December was 40,000 Ltr., in January

1,74,000 Ltr. and in February 3,80,000 Ltr.

6. The Conduct of the State Pollution Control Board is also
questionable. On the one hand PCB issued Show Cause Notice
and refusal of consent order on 19.05.2017 as the industry
had failed to install MEE and Pollution Control System and on
the other hand the Board renewed the consent on 16.02.2018
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retrospectively for the period from 01.09.2016 to 31.08.2018
covering even those period when pollution control device such
as MEE was not only not operating but not installed as well. In
other words, PCB abetted in Pollution causing activity of the
industry. PCB, therefore, could not have renewed the consent
retrospectively. At the most consent could have been renewed

with effect from 16.02.2018 in accordance with law.

7. We are, therefore, of the considered opinion that the
industry had operated between 01.09.2016 and 15.02.2018 in
violation of Water Act, 1974 and Air Act, 1981 without consent
to operate granted by the Pollution Control Board. In such
view of the matter, we direct the industry to pay environmental
compensation of Rs. 10 crore to be deposited with the Central
Pollution Control Board within a period of 15 days from the
date of this order. If the amount is not deposited within 15
days, the consent to operate would be deemed to have been
revoked and industry will shut its operation. With these
directions, this OA No. 368/2018 is disposed of, with no order

as to cost.

Justice Raghuvendra S. Rathore
(Judicial Member)

..............................................

Satyawan Singh Garbyal
(Expert Member)

Dated: 31st January, 2019
New Delhi
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010437/24020781/24014701 MARARASHTTA Kalpataru Point, 2™ - 4" Floor,
Fax: 24024068 /24023515 Opp. Cine Planet Cinema,
Website: http://mpcb.gov.in \‘v--v"‘ ""-‘: Near Sion Circle, Sion (E)
E-mail: mpcb@vsnl.net [ /4 Mumbai - 400 022

Red/LSI Date: 171/ 05 /2018

Consent No: Format -1.0/BO/CAC-CELL/UAN No. 0000029615/R/CAC- ", 805000 g 80
To,

M/s. Sahakar Maharshi Shivajirao Narayanrao Nagawade SSK Ltd. (Distillery Div.),
51/1 Shrigonda Factory Shrigonda,

Dist. Ahmendnagar.

Subject: Renewal of Consent to Operate of 30 KLPD molasses base Distillery Unit with
increase in CI under RED category.

Ref :1. Earlier Consent granted by Board vide No. BO/JD(WPC)/EIC-NK-1229-09
/R/CC-170 dated dtd. 22.10.2017.
2. CAC meeting held on 27.03.2018.

Your application:0000029615.

Dated: 05.07.2017.

For: Renewal of Consent to Operate of 30 KLPD molasses base Distillery Unit with increase
in CI under RED category, under Section 26 of the Water (Prevention & Control of Pollution)
Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under Rule 5 of the Hazardous Wastes (M, H & T M) Rules 2008 is considered
and the consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule I, II, & III annexed to this order:

1. The consent is granted for a period up to 31.08.2019.

2. The total capital investment of the Distillery Unit is Rs. 9.2566 Cr.
(As per C.A. Certificate submitted by industry)

3. The Consent is valid for the manufacture of —

Product / By-Product Name Maximum Quantity

1 ' Rectified spirit 9200 KL/M
OR
2 Extra Neutral Alcohol 900 KL/M
OR
Ethanol
3 01 KL/M

(Distillery Capacity shall not exceed 30 KLPD)

4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:
Sr. Description Permitted quantity of Standards to : Disposal
no. discharge (CMD) be achieved

1 375 Bio-digester followed by
Trade effluent (180 after volume As per Schedule -1 | MEE followed by Bio-
reduction) composting.
2 | Domestic 1.0 As per Schedule -I | On land for irrigation
effluent )

M/s. Sahakar Maharshi Shivajirao Narayanrao Nagawade SSK Ltd., UAN No. 0000029615 Page 1 of 6




10.

Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr. Description of stack  Number of Stack ~ Standards to be achieved

no. / source

Steam taken from the Boilers of existing sugar unit.

Conditions under Hazardous Waste (M, H & T M) Rules, 2008 for treatment and disposal of
hazardous waste:
Sr. No. Type of Waste Category Quantity UOM Disposal

Used/ Spent Oil . ! Burnt in Boiler.

Non-Hazardous Solid Wastes:

0 C 0 d s . dll O Cd 1{41 ) DO
1 Yeast Sludge T/D Used as manure
Bio-compost 100 T/D Used as manure

This Board reserves the right to review, amend, suspend, revoke etc. this consent and the same
shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary NOC/permission
from any other Government agencies.

Industry shall install online monitoring system within 3 months and submit Bank Guarantee of
Rs. 5 lakh towards compliance of same.

For and on behalf of the
Maharashtra Pollution Control Board

)
raily,

( o
(Dr. P. Anbalagan, IAS)
Member etary
Received Consent fee of —

Sr. No. Amount () DD. No. Date Drawn On
01 Rs 25,000/- 0184878 25.07.2017 State Bank of India
02 Rs. 25,000/ - 7608650 30.05.2018 State Bank of India
Copy to:

¥ Regional Officer - MPCB Nashik, and Sub -Regional Officer - Ahmednagar, MPCB,
They are directed to ensure the compliance of the consent conditions.

2 Chief Accounts Officer, MPCB, Mumbeai.

3 CAC desk- for record & website updation purposes.

M/s. Sahakar Maharshi Shivajirao Narayanrao Nagawade SSK Ltd.., UAN No. 0000029615 Page 2 of 6
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Schedule-1

Terms & Conditions for compliance of Water Pollution Control

A] You have provided comprehensive treatment for volume reduction consisting of Bio-digester
followed by Multiple effect evaporation followed by Bio-composting on 5.5 acres of compost
yard. The spent wash shall be evaporated in MEE & concentrated spent wash will be bio-
composted by mixing with press mud generated from sugar unit to achieve zero discharge.

B] Spent lees utility effluent & evaporator condensate shall be treated in effluent treatment plant
& recycle /reused in process. No effluent shall be discharged outside the premises and zero
discharge shall be maintained.

C] Conditions for Aerobic Compostlng

i. The spent wash should be stored in impervious tanks. The spent wash tanks should have
proper lining with HDPE and should be kept in proper condition to prevent ground water
pollution. As per the CPCB recommendation and undertaking given by-the company, storage
should not exceed 30 days capacity.

ii. Applicant shall ensure availability of adequate filler material such as press mud, bagasses,
agricultural, biological waste as required for effective composting system.

iii. Composted material shall meet the following specifications—

Moisture ... 30 to 35%
C/N ... Below 17
Nitrogen ... L5t0o 2%
Phosphorous ... 1.5t0 2%
Potassium ... 3t0 4%

iv.The composting site shall be prepared as per the guideline enclosed. Composting shall be such
that it includes mechanical mixing and spraying of spent wash along with mechanical
aeration to ensure thorough composting. Hand/ manual spraying of spent wash shall not be

permitted.

v. The compost leachete (1 gr. of compost mixed with 100 ml. of distilled water and filtered)

Filterate shall conform to the following limit.
pH Between 7.5t0 8.0
BOD 3 days 27 Deg. C. Not to exceed 30 mg/1.

vi. A pucca leak proof guard pond of 30 days holding capacity as per (i) above shall cope up
with the effluent discharge during short term process disturbances In case of prolonged
disturbance in effluent treatment and disposal system, distillery shall be shut down and shall
not be restarted without rectifying the system.

vii. The ‘composting site/pits shall be made leak proof by proper lining. A catch drain shall be
provided around the composting site to collect the storage pound for application on compost
depots. Arrangements for overturning of compost material in windrows and spraying of
spent wash shall be made to ensure appropriate aeration and uniform distribution of spent
wash.

viii. In case of composting in open fields, the application of spent wash shall stop by end of April,
so that compost is ready and the site is cleared of the composted manure before monsoon
(i.e. 31st May). The manure shall be collected and stored on a raised platform with suitable
rain cover so that the compost manure is not washed away by rain/runoff.

ix. Characteristic of soil, ground water and effect on crop yield should be monitored in the area
where compost is used as manure and results thereof shall be compiled and reported in the
Environment statement to be submitted every year.

x. The test wells shall be provided around the compost site for-ground water monitoring. The

well water quality has to be maintained at 2006 level.

My/s. Sahakar Maharshi Shivajirao Narayanrao Nagawade SSK Ltd., UAN No. 0000029615 Page 3 0f 6
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xi. Top pullover impervious sheets shall be provided for entire compost yard, press mud and
compost storage so as to cover the same during untimely rains and idles period.

xii. The operation of distillery should be restricted to 270 days in a year and that it will not
operate during rainy season.

The industry shall create Environmental Cell by appointing an Environmental Engineer, Chemist

and Agriculture expert for looking after day to day activities related to Environment and

irrigation field where treated effluent is used for irrigation.

The Applicant shall provide Specific Water Pollution control system as per the conditions of EP
Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP

guidelines if applicable.

Conditions under Water (Prevention & Control of Pollution) CESS Act, 1977 as amended
The Applicant shall comply with the provisions of the Water (Prevention & Control of Pollution)
Cess Act, 1977 and as amended, by installing water meters, filing water cess rctums in Form-I
and other provisions as contained in the said act.

Water consumption

Purpose for water consumed quantity (CMD)

1. | Industrial Cooling, boiler feed etc., 214
2. | Domestic purpose 3
3. | Processing whereby water gets polluted & 373

pollutants are easily biodegradable
4. | Processing whereby water gets polluted & s
pollutants are not easily biodegradable and are
toxic

Schedule-1I1

Terms & conditions for compliance of Air Pollution Control

NA as steam taken from the Boiler of existing Sugar unit.

Schedule-III
Details of Bank Guarantees
Sr. | Consent | Amt of BG | Submission Purpose of BG Compliance | Validity
No. (Cto Imposed Period Period Date
E/O/R)
1 CtoR Rs. 5.0 | Within 150 & M of pollution | 31.08.2019. | 31.12.2019.
Lacs days control systems &
compliance of
Consent Conditions.
2 CtoR Rs. 5.0 | Within 15 | Towards installation | 30.11.2018 31.12.2019
Lacs days of online monitoring
system

M/s. Sahakar Maharshi Shivajirao Narayanrao Nagawade SSK Ltd., UAN No. 0000029615 Page 4 of 6
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Schedule-IV

General Conditions
The applicant shall provide facility for collection of environmental samples and samples of trade
and sewage effluents, air emissions and hazardous waste to the Board staff at the terminal or
designated points and shall pay to the Board for the services rendered in this behalf.
Industry should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly.
The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform etc. for
monitoring the air emissions and the same shall be open for inspection to/and for use of the
Board’s Staff. The chimney(s) vents attached to various sources of emission shall be designated
by numbers such as S-1, S-2, etc. and these shall be painted/ displayed to facilitate identification.
Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported to Board, concerned Police Station, office of Directorate of Health Services,
Department of Explosives, Inspectorate of Factories and Local Body. In «case of failure of
pollution control equipments, the production process connected to it shall be stopped.
The applicant shall provide an alternate electric power source sufficient.to-operate all pollution
control facilities installed to maintain compliance with the terms and conditions of the consent.
In the absence, the applicant shall stop, reduce or otherwise, control production to abide by terms
and conditions of this consent.
The firm shall submit to this office, the 30" day of September. every year, the Environmental
Statement Report for the financial year ending 31* March in.the prescribed Form-V as per the
provisions of rule 14 of the Environment (Protection) (Second Amendment) Rules, 1992.
The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision
contain in the HW (MH&TM) Rules 2008, which can be recycled /processed /reused /recovered
and only waste which has to be incinerated shall go to incineration and waste which can be used
for land filling and cannot be recycled/reprocessed etc should go for that purpose, in order to
reduce load on incineration and landfill site/environment.
The industry should comply with the Hazardous Waste (M, H & TM) Rules, 2008 and submit
the Annual Returns as per Rule 5(6) & 22(2) of Hazardous Waste (M, H & TM) Rules, 2008 for
the preceding year April to March in Form-IV by 30* June of every year.
An inspection book shall be opened and made available to the Board’s officers during their visit
to the applicant. '
The applicant shall make an application for renewal of the consent before 60 days from the
date of the expiry of the consent.
Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act, 1986 and industry specific standard under EP Rules 1986 which
are available on MPCB website (www.mpcb.gov.in).
Separate drainage system shall be provided for collection of trade and sewage effluents. Terminal
manholes:shall be provided at the end of the collection system with arrangement for measuring
the flow. No effluent shall be admitted in the pipes/sewers downstream of the terminal
manholes. No effluent shall find its way other than in designed and provided collection system.
Neither storm water nor discharge from other premises shall be allowed to mix with the effluents
from the factory.
The applicant shall install a separate meter showing the consumption of energy for operation of
domestic and industrial effluent treatment plants and air pollution control system. A register
showing consumption of chemicals used for treatment shall be maintained.
Conditions for D.G. Set
Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by treating
the room acoustically.
Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/ acoustic
treatment of the room should be designed for minimum 25 dB (A) insertion loss or for meeting
the ambient noise standards, whichever is on higher side. suitable exhaust muffler with
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A




204
I

c)
d)

g)
h)

16)
17)

18)
19)

20)

21)

22)

23)

24)
25)

26)

27)

insertion loss of 25 dB (A) shall also be provided. The measurement of insertion loss will be done
at different points at 0.5 meters from acoustic enclosure/room and then average.

Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

A proper routine and preventive maintenance procedure for DG set should be set and followed in
consultation with the DG manufacturer which would help to prevent noise levels of DG set from
deteriorating with use.

D.G. Set shall be operated only in case of power failure.

The applicant should not cause any nuisance in the surrounding area due to operation of D.G.
Set.

The applicant shall comply with the notification of MoEF dated 17.05.2002 regarding noise limit
for generator sets run with diesel.

The industry should not cause any nuisance in surrounding area.

The industry shall take adequate measures for control of noise levels from its-own sources within
the premises so as to maintain ambient air quality standard in respect of noise to less than 75 dB
(A) during day time and 70 dB (A) during night time. Day time is reckoned in between 6 a.m.
and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

The applicant shall maintain good housekeeping.

The applicant shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every year on
available open plot area, number of trees surviving as on 31* March of the year and number of
trees planted by September end.

The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed of
scientifically so as not to cause any nuisance / pollution. The applicant shall take necessary
permissions from civic authorities for disposal of solid waste.

The applicant shall not change or alter the quantity, quality, the rate of discharge, temperature or
the mode of the effluent/emissions or hazardous wastes or control equipments provided for
without previous written permission of the Board. The industry will not carry out any activity, for
which this consent has not been granted/without prior consent of the Board.

The industry shall ensure that fugitive emissions from the activity are controlled so as to maintain
clean and safe environment in and around the factory premises.

The industry shall submit quarterly statement in respect of industries obligation towards consent
and pollution control compliance's duly supported with documentary evidences (format can
downloaded from MPCB official site).

The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification dt. 16.11.2009 as amended.

The Board teserves its rights to review plans, specifications or other data relating to plant setup
for the treatment of waterworks for the purification thereof & the system for the disposal of
sewage or trade effluent or in connection with the grant of any consent conditions. The Applicant
shall obtain prior consent of the Board to take steps to establish the unit or establish any
treatment and disposal system or an extension or addition thereto.

The industry shall ensure replacement of pollution control system or its parts after expiry of its
expected life as defined by manufacturer so as to ensure the compliance of standards and safety of
the operation thereof.

M/s. Sahakar Maharshi Shivajirao Narayanrao Nagawade SSK Ltd., UAN No. 0000029615 Page 6 of 6
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL No. 1587 OF 2019

MIS SASWAD MALI SUGAR FACTORY LTD. ... APPELLANT
Versus
NILKANTH RAJARAM RASKAR&ORS. ... RESPONDENTS
ORDER

The National Green Tribunal has imposed damages on the appellant on the ground
that it had operated the distillery from 1 September 2016 to 15 February 2018 in the
absence of consent from the Maharashtra Pollution Control Board. The imposition of
damages by way of environmental compensation is justified.

We find no reason to interfere with the impugned order passed by the National
Green Tribunal.

The appeal is accordingly dismissed. No costs.

[HEMANT GUPTA]

New Delhi;
February 15, 2019.

Signature-Net Verified

Digilé’ﬂ?ﬁ«‘]e by

SANJAY KUMAR
Date: 20 2.18

18:08:41]
Reason: Er
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ITEM NO.27 COURT NO.12 SECTION XVII

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s).1587/2019
M/S SASWAD MALI SUGAR FACTORY LTD. Appellant(s)
VERSUS
NILKANTH RAJARAM RASKAR & ORS. Respondent(s)
(WITH I.R. and IA No0.25570/2019-EX-PARTE STAY)
Date : 15-02-2019 This appeal was called on for hearing today.
CORAM
HON'BLE DR. JUSTICE D.Y. CHANDRACHUD
HON'BLE MR. JUSTICE HEMANT GUPTA
For Appellant(s) Mr. Arunabh Chowdhury, Adv.
Mr. Salim Inamdar, Adv.
Mrs. Pragya Baghel, AOR
Mr. Koshy John, Adv.
Mr. Abhishek Thakral, Adv.
Mr. Ravisehgal, Adv.
For Respondent(s) Mr. Nitin Lonkar, Adv.

Ms. Sonali Suryawanshi, Adv.
Mr. Abhay Anand Jena, AOR

UPON hearing the counsel the Court made the following
ORDER
The appeal is dismissed in terms of the signed order.

Pending application, if any, stands disposed of.

(SANJAY KUMAR-TI) (SAROJ KUMARI GAUR)
AR-CUM-PS COURT MASTER
(Signed order is placed on the file)
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Shrigonda Sugar Factory: No scientific dismantling of Kaccha Lagoon and
same are used for storage of spent wash & trade effluent and not used as
pond for storage tank of water for irrigation purpose

ANNEXURE-A-8

ﬂ GPS Map Camera

Limpangaon, Maharashtra, YR ==
Hjpf+2qx, Limpangaon, Maharashtra 413726, YRd

Lat 18.585665° Long 74.622166°
T¥AR, 22/01/2026 06:14 PM GMT +05:30

ﬂ GPS Map Camera

Limpangaon, Maharashtra, YIRd =

Hjpf+2qgx, Limpangaon, Maharashtra 413726, ¥IRd

Lat 18.585639° Long 74.622178°
T¥AR, 22/01/2026 06:15 PM GMT +05:30
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Shrigonda Sugar Factory: No scientific dismantling of Kaccha Lagoon and
same are used for storage of spent wash & trade effluent and not used as
pond for storage tank of water for irrigation purpose

Bl cps map camera

Ahilyanagar, Maharashtra, {I=a -
Nh 548d, Maharashtra 413726, ¥4, Ahilyanagar,
Maharashtra 413726, \9=a

Lat 18.586285"° Long 74.621833"°
IR, 22/01/2026 06:09 PM GMT +05:30

n GPS Map Camera

Limpangaon, Maharashtra, Y1IRq ==
Hjpf+2qgx, Limpangaon, Maharashtra 413726, YIRd

Lat 18.5685822° Long 74.622302°
¥AR, 22/01/2026 06:14 PM GMT +05:30
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Shrigonda Sugar Factory: No scientific dismantling of Kaccha Lagoon and
same are used for storage of spent wash & trade effluent and not used as
pond for storage tank of water for irrigation purpose

FE3 cps map camera

Ahilyanagar, Maharashtra, {Iza -
Nh S48d, Maharashtra 413726, s 11¥da, Ahilyanagar,
Maharashtra 413726, {99

Lat 18.586232° Long 74.621842"

TR, 22/01/2026 06:08 PM GMT +05:30

n GPS Map Camera
i,

? Ahilyanagar, Maharashtra, YRd ==
Nh 548d, Maharashtra 413726, ¥Rd, Ahilyanagar,
§ Maharashtra 413726, YRd

M Lat 18.586232° Long 74.621842°
T¥AR, 22/01/2026 06:07 PM GMT +05:30
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Shrigonda Sugar Factory: No scientific dismantling of Kaccha Lagoon and
same are used for storage of spent wash & trade effluent and not used as
pond for storage tank of water for irrigation purpose

-
» F3 cps map camera

Limpangaon, Maharashtra, 9rza
— (

Hjpf+2qgx, Limpangaon,
Lat 18.585998° Long 74.621903"°
a1, 22/01/2026 06:11 PM GMT +05:30

Maharashtra 413726, HT1I4a

.O, GPS Map Camera

Limpangaon, Maharashtra, YIRd ==

Hjpf+2qgx, Limpangaon, Maharashtra 413726, ¥IRd

Lat 18.585822° Long 74.622302°
T¥dR, 22/01/2026 06:14 PM GMT +05:30
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Shrigonda Sugar Factory: No scientific dismantling of Kaccha Lagoon and
same are used for storage of spent wash & trade effluent and not used as
pond for storage tank of water for irrigation purpose

—

K3 ceps map camera

Ahilyanagar, Maharashtra, {3za =
Nh S548d, Maharashtra 413726, ¥da, Ahilyanagar,
Maharashtra 413726, 9=

Lat 18.586324° Long 74.62178"°
IR, 22/017/2026 06:08 PM GMT +05:30

g |O, GPS Map Camera

Limpangaon, Maharashtra, HRd ==
Hjpf+2qx, Limpangaon, Maharashtra 413726, YIRd

Lat 18.58591° Long 74.621977°
¥AR, 22/01/2026 06:11 PM GMT +05:30

B
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Shrigonda Sugar Factory: No scientific dismantling of Kaccha Lagoon and
same are used for storage of spent wash & trade effluent and not used as
pond for storage tank of water for irrigation purpose

ﬂ GPS Map Camera

i
‘_ 9 Ahilyanagar, Maharashtra, YRd ==
Nh 548d, Maharashtra 413726, ¥IRd, Ahilyanagar,
# Maharashtra 413726, 9Rd
§ Lat 18.586245° Long 74.621835°
TFAR, 22/01/2026 06:07 PM GMT +05:30
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Shrigonda Sugar Factory: No scientific dismantling of Kaccha Lagoon and
same are used for storage of spent wash & trade effluent and not used as
pond for storage tank of water for irrigation purpose

Hjpf+2gx, Limpangaon, Maharashtra 413726, H91Za
Lat 18.58602° Long 74.621905°
=T, 22/01/2026 06:11 PM GMT +05:30

3 ops map camera

Ahilyanagar, Maharashtra, 3$=3a ==
Nh S48d, Maharashtra 413726, H11¥da, Ahilyanagar,
Maharashtra 413726, \91Ia9

Lat 18.586323° Long 74.621774°

A, 22/01/2026 06:08 PM GMT +05:30
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Shrigonda Sugar Factory: No scientific dismantling of Kaccha Lagoon and
same are used for storage of spent wash & trade effluent and not used as
pond for storage tank of water for irrigation purpose

pg GPS Map Camera

Ahilyanagar, Maharashtra, YRd ==
Nh 548d, Maharashtra 413726, ¥IRd, Ahilyanagar,
Maharashtra 413726, R4

Lat 18.586152° Long 74.621855°
T¥dR, 22/01/2026 06:10 PM GMT +05:30

Hijipf+2qgx, Limpangaon, Maharashtra 413726, 9IdL
Lat 18.585906° Long 74.62198°
ITFaR, 22/01/2026 06: 11 PM GMT +05:30
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Shrigonda Sugar Factory: No scientific dismantling of Kaccha Lagoon and
same are used for storage of spent wash & trade effluent and not used as
pond for storage tank of water for irrigation purpose

f.ﬁ GPS Map Camera

Limpangaon, Maharashtra, HRd ==

Hjpf+2qgx, Limpangaon, Maharashtra 413726, ¥IRd

Lat 18.58591° Long 74.621977°
*AR, 22/01/2026 06:11 PM GMT +05:30

.(\.3 GPS Map Camera

Ahilyanagar, Maharashtra, ¥IRd &=
Nh 548d, Maharashtra 413726, ¥iIRd, Ahilyanagar,
Maharashtra 413726, 9Rd

W Lat 18.586233° Long 74.621842°
| AR, 22/01/2026 06:07 PM GMT +05:30
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Shrigonda Sugar Factory: No scientific dismantling of Kaccha Lagoon and
same are used for storage of spent wash & trade effluent and not used as
pond for storage tank of water for irrigation purpose

m GPS Map Camera

Limpangaon, Maharashtra, YRd ==

Hjpf+2qx, Limpangaon, Maharashtra 413726, YTRa
L3t 1R ERALNYC | anr . SN5 7770

Google

ﬂ GPS Map Camera

Limpangaon, Maharashtra, YIRd ==
Hjpf+2qgx, Limpangaon, Maharashtra 413726, YIRd

Lat 18.584835° Long 74.625773°
¥AR, 22/01/2026 05:47 PM GMT +05:30
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Shrigonda Sugar Factory: No scientific dismantling of Kaccha Lagoon and
same are used for storage of spent wash & trade effluent and not used as
pond for storage tank of water for irrigation purpose

.O, GPS Map Camera

Ahilyanagar, Maharashtra, YIRd =

Shriginda Factory, Shop No 01, Maharashtra 413726,
HRd, Ahilyanagar, Maharashtra 413726, ¥iIRd

Lat 18.586418° Long 74.626093°

¥R, 22/01/2026 05:43 PM GMT +05:30

Hjpf+2qx, Limpangaon, Maharashtra 413726, YRd};
Lat 18.584828° Long 74.625758°
{Rm‘cﬂ? 22/01/2026 05:47 PM GMT +05:30
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Shrigonda Sugar Factory: No scientific dismantling of Kaccha Lagoon and
same are used for storage of spent wash & trade effluent and not used as
pond for storage tank of water for irrigation purpose

ﬂ GPS Map Camera

Limpangaon, Maharashtra, YRd

Hjpf+2qx, Limpangaon, Maharashtra 413726, ¥IRd

Lat 18.584837° Long 74.625775°
¥AR, 22/01/2026 05:47 PM GMT +05:30

m GPS Map Camera

Ahilyanagar, Maharashtra, ¥9Rd ==
Shriginda Factory, Shop No 01, Maharashtra 413726,
. 9Rd, Ahilyanagar, Maharashtra 413726, YRd

Lat 18.586417° Long 74.626085°
¥AR, 22/01/2026 05:44 PM GMT +05:30
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Shrigonda Sugar Factory: No scientific dismantling of Kaccha Lagoon and
same are used for storage of spent wash & trade effluent and not used as
pond for storage tank of water for irrigation purpose

— n GPS Map Camera

- Ahilyanagar, Maharashtra, Y1IRd ==
i Shriginda Factory, Shop No 01, Maharashtra 413726,
HRd, Ahilyanagar, Maharashtra 413726, 9YRd

= Lat 18.586363° Long 74.626095°
[¥AR, 22/01/2026 05:4

o
=

4 PM GMT +05:30

n GPS Map Camera

Ahilyanagar, Maharashtra, {=Rq ==
Nh 548d, Maharashtra 413726, ¥1Rd, Ahilyanagar,
Maharashtra 413726, ¥Rd

Lat 18.586201° Long 74.621635°
¥AR, 22/01/2026 06:17 PM GMT +05:30
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Shrigonda Sugar Factory: Discharge of Spent Wash & untreated trade
effluent outside factory

ANNEXURE-A-9

EEIESE

hrigonda F tory Road, Limpangaon,
-

HiQ9 +gxw,
4132

Mahars htra
Lat 18

N
f

5

1

§
*
W
W

e 5

K3 cps map camera

Limpangaon, Maharashtra, 39za &=
Shrigonda Factory Road, Limpangaon, g
413726, =T

Long 74 .618873"°

0622 PM GMT

Hijig9S+gxw,
Maha htra
Lat 18.58698
saR, 22/01/2026
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Shrigonda Sugar Factory: Discharge of Spent Wash & untreated trade
effluent outside factory

Ahilyanagar, Maharashtra, HH=qa ==
Nh 548d, Maharashtra 413726, ¥Rd, Ahilyanagar,
Maharashtra 413726, H=Ra

Lat 18.586278° Long 74.621828"°

IR, 22/01/2026 06:09 PM GMT +0565:30

e e W S - oy =

5 Map Camera

Limpangaon, Maharashtra, {{9za -
Hjq9+gxw, Shrigonda Factory Road, Limpangaon,

Maha htra 413726, 91d

Lat 18 86725° Long 74.619673"°

A, 22/01/2026 06:20 PM GMT
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Shrigonda Sugar Factory: Discharge of Spent Wash & untreated trade
effluent outside factory

¥

Ahilyanagar, Maharashtra, {IIqa -
Nh S48d, Maharashtra 413726, ¥ 11¥a, Ahilyanagar,
Maharashtra 413726, Y9149

Lat 18.58574° Long 74 .620998"°

AFIIIR, 22/01/2026 06:18 PM GMT +05:30

Hig8 +8qq, =miar, JH8IRTE 413726, 139
8 Lat 18.587465° Long 74.618428°
g TR, 22/01/2026 06:21 PM GMT +05:30
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Shrigonda Sugar Factory: Discharge of Spent Wash & untreated trade
effluent outside factory

Limpangaon, Maharashtra, 93a -
Hjiq9+gxw, Shrigonda Factory Road, Limpangaon,
Maharashtra 413726, 9=
Lat 18.587013° Long 74.61890
PBAL, 22/01/2026 06:22 PM GMT +05:30

e i

iOg GPS Map Camera

Limpangaon, Maharashtra, YRd ==
Hjq9+gxw, Shrigonda Factory Road, Limpangaon,
Maharashtra 413726, YRd

Lat 18.5867° Long 74.61966°
¥AR, 22/01/2026 06:20 PM GMT +05:30
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Shrigonda Sugar Factory: Discharge of Spent Wash & untreated trade
effluent outside factory

ﬂ GPS Map Camera

Ahilyanagar, Maharashtra, {=Rd ==

Nh 548d, Maharashtra 413726, YIRd, Ahilyanagar,
Maharashtra 413726, Y IRd

Lat 18.585133° Long 74.620995°
FAR, 22/01/2026 06:18 PM GMT +05:30

<~

E3 cps map camera

Limpangaon, Maharashtra, 3913d.

P
Hjipf+2gx, Limpangaon, Maharashtra 413726, a9

Lat 18.586039° Long 74.621873°
a9, 22/01/2026 06:10 PM GMT +05:30
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Shrigonda Sugar Factory: Discharge of Spent Wash & untreated trade
effluent outside factory

Ahilyanagar, Maharashtra, ¥Rq ==
Nh 548d, Maharashtra 413726, ¥Rd, Ahilyanagar,
Maharashtra 413726, Rd

Lat 18.58536° Long 74.621084°
%dR, 22/01/2026 06:05 PM GMT +05:30

Ahilyanagar, Maharashtra, $S9za -
Shriginda Factory, Shop No 01, Maharashtra 413726,

aRa, Ahilyanagar, Maharashtra 413726, =S
Lat 18. 586363 Long 74.626095"

22/01/2026 05944 PM GMT +05:30
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MAMARASHTRA POLLUTION CUOR: et BixARD
© Grams : "PREPOLU — REGIONAL OFFICE -
TEL No.: 0253 - 2365150 Udyog Bhavan, 1st Floor, Trimbak Read,
i i == MIDG Gomp&und, Near LT.L,
Fax No. ; 0253 - 2365150 e Satpur, Nashik - 422 007.

No. MPCB/RONK/CD- 5255/2007 Date: 31/12/2007.

o,

Mfs. The Shrigonda §.5.K. Lid,,
Post- Shrigonda Factory,
Taluka- Shrigonda

Dist. Ahmednagar-413726

Sub: Directions under Section 33A of Water {Prevention & Control of Poliution) Act, -
1974- for closure of the activity of your sugar unit at - Shrigonda, Dist.
_ Ahmednagar. : o :
Ref.: 1. Directions issued by Board Office vide letter no.hﬁPCB/MS/O?/OL’» dtd. 3-1-2007
2. Verbal direction from District Collector, Pune to RO, MPCB, Pune
3 Joint Visit of SRO Ahmbdnagar and SRO, Pune-ti to your industry on

2811272007 .
4. Refusal of consent vide letter BOMPAE/Nashik/refusal/ 1556 dated 22- 3-07.

Sir,

WHEREAS, the Board Office has issued Directions under Section 33A of Water
(Prevention & Control of Pollution) Act, 1974. In the said notice it-is also mentiohed that, if you fail
to comply the directions under reference 1 above, the Maharashtra Poliution Control Board will
have no-option other than to issue appropriate final directions & initiate legal action as deemed fit
in your case such as dis-connection of water supply & power supply from the Competent
Authority. 7 : .

ANDWHEREAS, Joint investigation carried out by the SRO Ahmednagar and SRO,
Pune-lt of your industry on 28/12/2007 with respect to complaints made by villagers of Tandali
vilage and the instructions received from the District Collector, Pune-and following non-
compliance was observed during the visi;

4 There was direct discharge of untreated industrial effluent from your sugar unit into the
adjacent nalla which finally meets e the river Ghod and contaminating the river water.

9 The ETP was not found in operatién due to repair work of aeration tank resulting into direct
discharge of effluent into to the adjacent nalla. Also Oil & grease removal system was found
grossily nadequate. .

3. Your representatives were unable to give any clarification regarding bypassing of effluent
and its direct discharge outside the factory premises. Moreover the situation was not under

control, which amounts to gross intentional negligence.

ANDWHEREAS, the Board office had refused your consent to operate vide letter under
reference at 4 above. Despite of this, you are eperating the sugar unit without permission of the
Mazharashtra Poilution Control Board. Moreover you have not complied with CREP conditions.

ANDWHEREAS, the above act of yours shows gross intentional negligence lowards the
compliance of the fawful orders iss ued by the Maharashtra Pollution Control Board.
} . : Dee
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R e ; o PA GE a1
J 3 852 MPCB ANAGAR

tAﬁAﬁA%HE HA POLLUTION CONTROL BOA] \ D

| . 2402 0781 /2401 0437 o Kalpataru Point,
x 1 2402 4068 PR i 2nd , 3rd & 4th flooy,

jtus al « —— O'pp4 Cineplanet,

sbsite : hitp:/mpch.mah,nic.in T Near Sion Circle, Sion (E),

> -
mail gxgﬁb@v?‘n& 81@\ D 1%'5“\ \-way | fDa.mtiai\ 24{00‘0\2‘}28

"V‘f 5, Shrigonda SSK le
Post: ShngOnda Faciory, )
Tal: Shngonda., DlSt Ahm::dnagar

Suh Cond:t;onal Du‘ecttons Uls 33 (A) of the Watcr (P & CP) Act, 1974

Rcf. 1. Dxrccuons of Closurc issued by Regnonal Ofﬁccr, Nashik v1de .

Letter No. MPCB/RONK/CD-5255/2007 dated 31!12/2007.
2. Your seply letter dated 10/01/2008.

-+ 3, Visit of Board officers 10 your unit dated ]4/01/2008 E
4 Report of Sub- chxonal Officer, Ahmcdnagax dated. 15/0 1/2008.

. , ) | '5 Personal Heating cxtendcd fo youby Mcmber Secretary of thc
I S Bcard on i’m}l{?_OOS

o We rcfcr 10 thf: dm:ctmns of closurc 1ssued by chxonal Ofﬁcer, Nas";

vide Jetter datcd 31/ 1 2/2007 for Operatmg your unit without valid consent of the
: Board, also, direct dmcharge of untreated industrial cffluent into the river Ghod) -
§ We also refer 10 your reply dated 10/01/2008, the comphance reported by Suby
o Regional Officer;’ Ahmednagar vide letter under reference [4] and Personal
Hearing extendcd to you by Membcr Secretary of thc Board on 17/01/2008

In view of the above you are ailowcd to restart and opcrate. your unif
aub_‘u:t to fol]owmg terms and condmons o

} ‘J;}u shall takc care that there should not bc du”cct discharge of _
. untreatcd emuent into the river Ghod t0 avoid pollutmn problems.

20 You %hall run cfﬂucnl tredlment plint round the clock with proper
- gperation and mainfenance (o achicve the consentcd standards :
b snpulated for dlsposal of cfﬂuent

—Ygu shali subxmi applicahon For renewal of conscnt to lhc Board
: w;thm 10 days ﬁme f‘rom the date of theso durcctions. .

4, 'Your earlxcr Bank Guar'mtcc of Rs. 3. 00 Lakhs is hclcbv foricxted
" You should firnisha fresh Bank Guarantee of Rs. 5.00 Lakhs to
Regional Officer, Nashik, within a period of 7 days, which will be
valid. for a period of one year Le. upla 31/12/2008,

]
LN | The aforesaid directions snall be complied with scrupulously, failing ‘
yrpe . which the Board reserves the right to teke nccessary ‘action as may deem ﬁ{,\
2o which please note. L
braeaik
AN atal

. ‘/ \ '*'- " - g
- P B / o i «J\L" V\,\Lu‘u—'“;/
{200 : Y i Sl . \ L
[, é :\\ :‘:\': v o~ \ ~ &k};’/ (S an}{i ke Kl-landare)
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P e il
A A HT R
r, =k Road,

g ) Pt Rt
2365150 Er A R Ugyog oh
Ty ! ’
2365150 \eh g B
g

hashik@m pch.gov.in Satpu

r Nashik - 47272 0OC7.

Date:- p&a/ /; /aﬁo?o

MPCB/RONK/SCN- A //‘/?ﬁf 12010

hakari Sakhar Karkhéné Ltd?-"

wijs. Shrigonda S2
' Ahmednagar

’ Tal-Shrigonda,D%st—

Sub.:- SHOW CAUSE NOTI

Refo- JVS collected by Boar
22/02/2010.

CE for Violation of
d officials from your industry on

erate under Section 25/26 of the

stion 21 of the Alr (prevention &
der rules. of. the tigzardous
NDWHEREAS, F1S

nted'consent o op
1074, under 5¢€
of ,Authorizai'\on un
ment) Rules, 2008. A

WHEREAS:- yod have been gra

Water (Pre\femion &, Control of P@-@lutlgr_w_)_ Act,

Controt of Sollution) Act, 1981 and ratewsl
Waste (Management, tiandling & »‘{:a}éﬁéﬁouﬁdaﬁmove

abligatory on your part to proviﬁ;‘e ﬁfé;a't'{fhé_ﬁt}?_scientif'uc soliection, segfegation, storage and

disposal faciiites for Hquid‘wasté,f h‘é.'z}aid‘ous-‘waste and gaseous emissié'ﬁ?'géhefated from the

oroduction activities 8¢ a5 {o achieve the ‘standards and conditions prescriped-Unaer above said

3 At R o .:..: - o

by
W

lected the joint vigilance
_c"bmmunicated {0 your
Lits it is seen ihat,
e exceeding the
hot adequate and

ur industry & co!
f the same are
ny of the analysig res
phates, etc., ar
{ effluent is !
he treatment facilities.

| NDWHEREAS, the Board officials visited YO
sampie on 4 2/01/2010 & 2210212010 and e resuits ©

sy Y concerned Sub—RegibnaiOﬁlcer,'Upon zorull
pH, B0D,C0D,55.& sul

some ol e paramet
4 fimis which clearty ndicates inat, the treatment o
+ is necessary 10 take immediale steps 1o iMprove upen t
_comd.on 2

ers like,-

prescnbe

oroper &

Shoour ¢ ok | ed O

s T VI B



NDWHEREAS, you are violatin
ustry. Also, you have failed to subm

s of MPCB from time to time thus, Yio!
have rendered yourself fia

d in the consent issued 1o
wards the directives of the
aws. ANDWHEREAS, by

g the conditions stipulaie
i the compliance report to
ating the Environmental |
“hove act, you bie for initiation of legal action.

AND NOW, THEREFORE, you are nereby cal

actio;‘ shall not be initiated against you for the above no
reach this office within a period of seven days from the receipt of

led upon to Show Cause as to why tegal
n-compliance. Reply to the above, i
this letter.

any shall

(A. B. Fulse}
Regional Officer-Nashik.

>

Copy Submitted for infn. 1o o
1. The Zonat Officer (PAMS), MPCB Miumbal

5 The Sr. Law Officer (LW), MPCB Mumbai.

- rf-a‘n’\'ﬁ;'arcieci for infn. & necess
| Officer, MPCB, Ahmednagar.

ary foliow-up action to.

=iy o-Fegiona
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MAHARASHTRA POLLUTION CONTROL BOARD
Grams :"PREPOLL" o REGIONAL OFFICE -
TEL. No.: 0253 - 2365150 ~ Udyog Bhavan, 1st Floor, Trimbak Road,
Fax No. : 0253 - 2365150 ‘@‘%gy - MIDC Compound, Near 1T

E-mail :ronashik@mpcb.gov.in
rompcb.nashik@rediffmait.com

By HAND DELIVER/FAX/RPAM.: - - . | 2= /<
L. No.: MPCB/RONK/ PD- 4187/ S7h rott

_ '“:fo,:' L .
M/s. Shrigonda Sahakari Sakhar Karkhana Ltd. - o
Alp-Shrigonda, . , ST
Ta[—ShrigOnda,Dis't;.-;_ Ahmednagar.

e

R

Sub:r Proposed directions under section 33A of tHe Water (Prevention & Controi of

Poliution) Act, 1974 and under section 31A of the Air (Prevention & Control of
Pollution) Act,1981.

Ref: 1. Show Cauée Notice issued by RO Nashik vide letter NO.MPCB/RONKISCN-_ '
. 215/4728/2010 dtd.20.11.10. ' :

2. Complaint dtd.21/12/10 received from the Karim Jahangir Shaikh (Farmer)
from Shrigonda. ' ‘

3. Visit of the Field Officer of SRO Ahmednagar to your industry on 26/12/2010. -
4Waming notice dssued by SRO Ahmednagar vide letter No. MPCB -
SRO/ANR/1758 dtd. 31/12/2010. 7° .on w7 s
5. Non compliance reported by SRO Ahmigdnagér. vide letter No. MPCE / SROT .
ANR /08 dtd. 06/01/41, " = T e el
Siy e I, R
WHEREAS, it is obligatory on your part te providé- adequate treatment & disposaf =
arrangements for liquid waste, gaseous emissians & . solid waste generated from ‘the
b manufacturing activity. ANDWHEREAS, it is‘élsd_‘é’b’!—i_gatb‘ry on your part not to disch’arge'
Wi any efiluent into environment and not to emit air poilutant fiot meeting the standards iaid
down under the provisions of Environment (Protection) Act, 1986. :
ANDWHEREAS, Show Cause Naotice fssued by RO Nashik vide above reflefter(1)
on the basis of exceeding resuits of the Joint Vigilance sample collected on dtd.12/1/10 &

L

Sand the result of the same are already communicated to your industry by
Sub ~Regional officer.Upon scrutiny of the analysis result it is seen that scime
of the parameters like pH,BOD,COD,SS & Suiphates etc.are exceeding the prescribed
limits which clearly indicates that, the treatment of effiuent is not adequate and proper.

ANDWHEREAS, a complaint is received to Sub-Regional Officer, MPCB A'nagar,
from the farmer of Shrigonda for causing water pollution problems, vide above ref, letter
{2). ANDWHEREAS, the Field Officer of Sub-Regional Office, MPCRB A’nagar visited
your industry on 28/12/2010 & submitted visit report to Sub-Regional Office, MPCHE'’
A’nagar. & also collected samples from kaccha lagoon overflow infront of home of

20
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shri. Sheikh & also ETP outlet . ANDWHEREAS upon scrutiny of the analysis result it is
seen that some of the parameters like BOD,& COL, etc.are exceeding the prescribed
nimits which clearly indicates that, the freatment of effluent is not adequate and proper
and also causing water poliution.

ANDWHEREAS, on the basis-of the non corhpliances, Sub-Regional Oifice,

MPCB A'nagar issued warning notice fo your industry, vide above ref. ietter (4), the

points raised in the said warning noitce a1z yeproduced as hereunder -

1. You are bypassing the ETP efftuent and sending unireated industrial effluent in
to the kaccha lagoons and then overflow on tand without any treatment.

2 The overflow from kaccha iagoons was going in field of Shri Karim Jahangir
Sheikh and creating water pollution problem.

You have not provided 15 days storage tank as per CREP guidelines.

You have not provided APC except chimney to two boilers.

You have not provided wet scrubbers to the boilers.

You havé not renewed B.G.of Rs.5 Lacks aginst CREP Complaince.

o o W

ANDWHEREAS, Sub-Regional Office, MPCB A'nagar submitted report to this

office vide above ref. letter (5), wherein #t is communicated that, vour industry is in

operation without adequate water and air poltution controf arrangements & also failed to
reply the warning notice. :

ANDWHEREAS, after examining the record of your case, the report of the

“officers of the Board and after making necessary inquiry, you are operating the industry

without  providing  adequate poilution  control  measures & thereby
causing poilution in the surrounding area and also, you have failed o comply the

directions issued by MPCB from time-to-time.

'S

NOW, THEREFORE, in exercise of the powers conferred upen me under section

. 33A of the Water (Prevention & Control of Pollution) Act, 1974 and under section 31A of

T Tethe A (Prevention & Controf of Polution} Act, 1981 and delegated the said powers to
. =7 the undersigned by the Board vide Office Order No. £-28/2000 issued under letter No.

o WP/Legal/HQ/B-1557 dated 15/3/2000, I, Ankush Sopanrao Fulse, hereby direct you to
.- -Show Gause as to - '

N Why your unit shalt not be directed to ciose down ite manufacturing activity

forthwith?
2. Why the competent authority shali not he directed to disconnect water/electricity
supply to your unit?
, You shall submit your reply/objections within a period of fifteen days from the
date of receipt of these directions, falling to which the Board shall consider to issue

aporopriaia final directions, as may. deem fit in your case, which may be noted,

oA
(AL _F‘}jisej’/
(D1 Regional Officer-Nashik.

Copy submitied to:-
1 The Zona! Officer (PAMS), MPCB, Mumbai.
2 The Sr. Law Officer (LW), MPCB, Numbai.

Copy forwarded for necessary foilow-up to:

Sub-Regional Officer, MPCB, Ahmednagar.
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! J* J\i iy lsand :
f WIFCEIRONKITB ID- 433 ///7,;0 20
ifn
é”gfu Ehrtae e da SSK erlted
f\/; telyonds factory,
i Aisnedinagar.

‘Buli Inierim Directions undeér Sectio 334

Poliutien) Act, 1'974'& under Sectio

L Poliuiion) Act, 1981, )
feal - 1) Proposed diréctions issued Vide letter’

171021201 1.

2y Personal hear}ng extended on 03/051201

F6/57412011dtd. "

drds the

iereby -
: Ise -air-pollution

] ,__:.’ihe mlnuies of the hearing and also: agreed - '

faciorry prem[ses and for lmgatlon burpose
2. To provide 15 days pakka storage tank ag: per the CREP. directrqns by the end of

15" dune 2011,
To serap the katcha fagoon before 15" June: 2014, _'
4. To provide adequaté air pollution. controlarrangemient compnsmg Ejectrestauc o
’ Predipitators fwet: scrubber, bag filters before commencement ‘of the crus‘a;ng ‘-;—easor-:-_ T
2017= 12 or before erid of Oct — 2011 whichéver is garlier. . - ‘
To submit time bound® programme alongwith bar chart within 15 days period..
To take necessary . pregautions to -avoid seepages, ieakages :
discharges of the utside the factery prémises 'so
probiems/compiam fi the surrounding area.

7. To take necessary cteps #o -improve the house! keepmg at;f._
R plant.

8 To forfeit the parily amoun’( of Bank Guarantee-of”
’ of total Bank Guarants 5,00,000/- aftérsge

and to submit:fresh ban g r.antae‘Rs; 2,’0 }

R

w

2

e eff%i,l-?—_ﬂi tréfé_fment R

2:00,000/ (i.e. Two Lakhs) ouf -. -
tthe approval from head. oﬂzce S .
S wathln one month perlod )

AND THEREFORE, in exercise of the powers conferred upon me uader Sect ion: SSA of
he Water (Pravention & Control of Pollution) .Act, 1974 & under Section 31A of the Air
Prevenfion & Control of Pollution) Act, 1981 and delegated 10 the sa|d powers o the
mndersigned by the Board 1, Aankush Sopanfao Fulse hereby direct you to compiv the above
soints within a stipuiated time persod

In case of failure to comply with the consent condltlons and directions, the bank

Juarariee will be encashed and further necessary action wr[l tﬁe rn:trated ‘against. you, which.may =
Je noted.

(oo b

\ ..
er,-Nashik
OPY submitted for information to:-

The Zonsl Officer (PAMS), MPCB, Manibai.
2 Tie Sr. Law Officer {LAY), MPCB! ‘Mumbai. _

Op} fur‘-mrded for inform-tion & necessary. foiI
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MAHARASHATRA

Dl 0241/2470852.

Savitrihal Fule Yyzpan Sankul
1™ Fioor, Hall Me. Z & 3,

Near 7.V. Center, Savedi,
Ahmednagar — 434003,

Ik C O D241/2470852.

._Eﬁ't mil ¢ sronagar@mpceb.gov.in

. éﬂaii Al ¢ hitp://mpch.gov.in

f LNo.t MPCB/SRO/ANR/ 245 Datenq/ 62 /2012
e ROMPCE Nashix T
g4 ﬂ_’_},.-» . ., . i e s le NP ._,,__;_.__&- >
: \--f{l:-;A_r,immlj,()_fﬁcer, l.____
MitC Board, 12l

Sub .- Proposal for initiating action w's 33A of Water (P&CP) Act 1974 and 31A of
~ Alr (P&CP) Act 1981  against M/s, Shrigonda SSK 1.Td {Sugar), Shrigonda
o _factory, Tai-Shrigonda, Dist-Ahmednagar

Piéése find enclosed herewith proposal  for initiating action w/s 33A of Water
{(P&CP) Act 1974 and 31A of Air (P&CP) Act 1981 against M/s. Shrigonda SSK 1.td
{Sugar), Shrigonda factory, Tal-Shrigonda, Dist-Alimednagar alongwith necessary

documents - -
DA c-as éﬁoiré: {13 K.Khedkar)
v}\ L Sub Regional Officer
K ‘; Ahmedanagar

&Bmltted for information & further action to :-
1. J&nt Director (WPC), MPC Board, Mumbai.

2. Joint Director (PAMS),MPC Board, Mumbai
3. SryLaw Officer, P & L Div, MPC Board, Mumbai.



wiirta unoaction to be initiated Uls 33A of Water (P & CP} Act,
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1974 &/or Air (PECP)

Act, 1981 &for U/s 5 of the Environment (Protection) Act, 1988.

Nume & address of the industry

M/s. Shrigonda $.S.K Ltd {Sugar Division )
Tal - Shrigonda, -
Dist. - Ahmednagar.

Type of indistry

Distillery

nolification

Hiver basin & class of water as per

A-ll Class of Water

Cooisent atatus

Applied for renewal of Consent ™

>resent status of consent

No. MPCB/PCI—I_H/ EIC No. NK-1229-
09/CC-170 , D -
Date-28/052009 - -~
Validity-31/12/2009, Applied for renewal of

-j.consent to operate.

Effluent quantity . i | Industrial 350 M‘?‘ZD’ ;
| 1.1 | Domestic 100 MY/D°
Last date of visit of 1| Sub-Regional Officer |
it | Field Officer 20/12/2011
&
02/02/2012

Date of collection of VS samples &
result If any, & sample collected U/s
21 & 26 of Water (P&CP) Act, 1974 &
Air (P&CP) Act, 1981,

JVS-20112/2011 & 02/02/2012

Resulls of sample collected

Parameters | Consented | Date sample collection & sample collected by |
(All parameter in mg/l except pH) =+ o
20/12/2011 02/02/2012 N
Untreated Industrial
Effluent Bypass effluent is by
ToETP passed & ~
disposed for
Irrigation
niH 55-9.0 : Results are
20D 100.0 218.0 awaited
| COD 250.0 2400.0
) 200.0 6960.0
LO&G 10.0 )
Sulphate 1000.0 315.0
Choride 600 430.0
TDS 2100 B
AAQM / Stack report
Date” | SO, SPM }
t

Present status of effluent treatment

Screen chamber, equalization curm

ptant neutrahzation tank, pri clarifier, aeration tank.
Sec. clasifier SDB.
_ Inadequate
- Al pollution control system provided | Boiler Nc. 4.5 ]

| -3

s
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Stack No. 3 oz
Stack Hieght | 30 Mitr 70 Mt
AFPC No Wet
scrubber
1o boiler
) ' no. 5
bz Waste storage, disposal NA
pnhdtices adopted -
LComments of reporting officer with Industry is not operating the effluent
: npescific Scientific suggestion for wealment plant. Secondary clarifier was
itproving the quali,tyff_:)f effluent / undgf maintaince . _15 Fﬁays st_orage _‘tank not
cmission being dis‘ch'a:['ged by unit. . provided. Up gradation in ETP is requires.

(Please do not use Ward such as Wet scrubber not provided to 4 boilers.

only gp,gradation_);}_;. L

Whether the unit knowingly & Yes
willfully R

causing pollution 2. ..

Whether there is any like hood of a Yes

grave injury to the-environment due
lo operation of this unit ?

Please enclose document viz. visit Enciosed
report consent copy, analysis report,
copy of complaints.-

Warning nriotice / letters if any issued Interim direction already issued by
y During iast six month o Regional Officer, Nashik

Point of discharge where effluent is Guiside factory premises

being discharged..

is it as per consent condition? No

Is industry an habitugf-defaulter Yes

I Designation & complete address of Water -- Executive Enginuer, Ghod
Competent authofities Supplying ' project, Shrigonda
Water/ Electricity = -~ Electricity - Executive Engineer
c MSEDCOL (MSEB), Rural

Ahmednagar

CRDE/201T & reported that industry has bypassed the industrial effluent & substandard quality
ifiuent has been disposed for irrigation. The analysis result of the JVS collected on 20/12/2011
SN0WS thatanalysisresultitis-ebserved that pH, BOD, COD , SS are on very higher side.

Further the firm has not provided 15 days treated water storage tank and wet scrubber to
boiler 1 to 4. The effluent treatment plant and air_poliution control systems were not found in
Operation . The firm has not submitted Environment statement tor 2010 — 201 1.

Further the complaint regarding water pollution and air poltution from Mr. Anil Jaysingh
Ghanwat is received to this office on 30/12/2011 and writ petition was also filed by Mr. Karim
Jahangir Shaikh against this industry and State of Maharashtra and others in High Court.

i1 view of the above necessary direction under 334 of WE4? T (P & CP) Act,
19748&/or Air (P&CP) Act, 1981 &/or U/s 5 of the Environment (Pr‘é;tection) Act, 1986

\

fmay be inttiated. |

\ i

N s
& (D K. Khedkar)
Sub-Regional Officer,
Ahmednagar.

“ormments of SRO - Field officer of this office had vieited the industry on 20/11/2011 &

R 1Y
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MAHARASHTRA POLLUTION CONTROL BOARD

R Sub Regional Office,
T Savitribai Fule vayapari
Ph.No. 0241- — — sankul,
2470852 1* floor, Hall No. 2 & 3. Near
T. V. Centre, Savedi,
Ahmednagar-414003
NesAUCHANRAB, ATE 2012, Date:- 2 1 { s / e
Regional Officer, v i AR o 40
MPC Board, 7 S S S X |
Nashik {2 :

Subject :- To forfiet partially bank gurantee of Rs. 2 Lacs. out of Rs. 5 Lacs bank
guarantee submitted by M/s. Shrigonda SSK Ltd, Shrigonda, .~
Dist-Ahmednagar.

Ref:- 1. This office letter No. MPCB/SRO/ANR/242 dated 29/02/2012.

2. Interim Direction issued by Regional Officer, Nashik Vide Jetter No.
MPCB/RONK/TB/ID-433/1790/2011 dated 3/05/2011.
3. Your Jetter No. MPCB/RONK /9482 dtd. 23/04/2012.

This office had submitted proposal to initiate legal action ws 33A of the Water
(P&C.P) Act 1974, w/s. 31A of Air(P&C.P) Act 1981 against  M/s. Shrigonda SSk Ltd,
Shrigonda factory, Tal-Shrigonda, Dsist-Ahmednagar. vide this office letter referred at.1.

The Regional Officer extended hearing to industry and issued interim direction vide
letter referred at 2 in which it is decided to forfiet bank guarantee of Rs. 2 Lacs . Therefore it is S
recommanded to forfiet the bank guarantee of Rs. 2 Lacs as decided in hearing and interim
direction issued by you. s

3

1

(oo sl T}'u_';;;?_g_};_jtr,__‘:\,. ( D. . Khedkar)
Sub Regional Officer
Ahmednagar
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sup: Proposal regarding forfeiting the Bank guarantee of Mis. Shrigonda SSK Ltd., A/Post.
o Shrigonda factoery, Shrigonda Dist. Ahmednagar

Fei 1 Consent to operate No. MPCB/PCI-H/EIC-NK-1228-09/CC-170¢td.22/10/2009 valid up
to 31/12/2009

2. Conditional direction issued by the Board vide letter No. BOAMPAE/TRB/B-459
dtd.18/01/2008.
3. Proposed direction issued vide letter No. MPCB/RONK/PD-418/574 dtd.7/02/2011
- 4. Interim direction No. MPCB/RONK/TB/ID-433/1790 dtd.3/05/2011

- 5. Bank guarantee submitted by the industry vide letter No. GIACL/04/1 2/117/2012-2013
dtd.21/05/2012.

. ORO, A'nagar Proposal vide letter No. MPCBISROFANR/242 dtd.29/02/2012.
7. 8RO, A’nagar Proposal regarding forfeiting the Bank guarantee of Rs.2.0 Lakhs
- Vide letter No. MPCB/ANR/TB/916 dtd.25/07/2012 received on 31/07/2012.
With reference to the above subject, it is % submit that, the Board had issued
Condltlonal direction to said industry vide letter under ref. 2 with a condition to submit the Bank

~guarantee of Rs. 5.0 Lakhs. Accordingly industry has submitted the Bank guarantee which is
vaiid up to 31/12/2012.

%

This office has issued proposed direction vide letter under ref3 based on non

1":comphance report submitted by Sub-Regional Officer and further issued interim dlrectlon vide
letter under ref 4.

Sub-Regional Officer has submitted a proposal under 33 A of Water (P&CP) Act, 1974
arid 31 A of Air (P&CP) Act, 1981 vide letter under ref.6. Accordingly, this office has directed
~ SRO on 15/03/2012 to submit the Point wise Compliance /noncompliance report of interim
direction along with the proposal for forfeiting the Bank guarantee in addition to that this office

. has directed by issuing remainders on 31/03/2012, 12/04/2012 & 23/05/2012 respectively.

. Now, SRO has submitted a letter wherein # is recommended to forfeit the Bank
guarantee of Rs.2.0 lakhs.

S As per submission of proposaj vide letter under ref.6 by SRO to this office, the point wise
, non Comphance report which is as bellow,

t Condition of Directions Compliance Non compliance observed.

1 . 10 cg&eera;(e ?gr?t ma(i}nt;alr? theo E;fsiue?; The analysis results of Joint vigilance sample
- reatment  p propefly s coliected on 20/12/2011shows the parameters pH,
achieve the prescribed limits. Treated

effluent shall be used for tree plantation | o0 -0-C-OD. & SS. exceeding the Boards

igﬂ;’demng within factory premises and standards (Copy enclosed)
o irnigation purpose.

o provide 15 days Pakka Storage tank | 15 days Pakka Storage tank not yet provided
as per the CREP directions by the end of
15" June 2011.

; To scrap the Katcha lagoon before 157 R
E June 2011

R.OMPCB Nashik. FIS

i
Y I\l‘].tED F,EL 03:7(
yz}ogio7

P e
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Yo proviae agequate air pollution control
- arrangement  comprising Electrostatic

Precipitators/Wet Scrubber, bag filiers
before commencement of the Crushing
season 2011-12 or before end of oct-
2011 whichever is earlier.

Wet Scrubber not yet provided to Boiler No1 to 4

To submit time bound programme along
with bar chart within 15 days period

To take necessary precautions to avoid
seepages, leakages or direct/indirect
discharges of the effluent outside the
factory premises so as to avoid pollution
problems/complaints from the
surrounding area.

Industry has bypassed the industrial effluent &
Substandard quality effluent has been disposed
for irrigation

‘1o ake necessary steps to improve the
house keeping at the effluent treatment
Piant

To forfeit the partly amount of Bank
guarantee of Rs. 2.0 lakhs of total Bank
guarantee of Rs. 5.0 lakhs after getting
the approval from Head office and to
submit fresh Bank guarantee of Rs.2.0
within one month period.

Industry has submitted Bank guarantee of Rs.5. 0
Lakhs which is valid up to 31!1 2/2012

In view of the above, as per recommendation by SRO the case is recommended to

forfeit the partly amount of Bank guarantee of Rs. 2.0 Lakhs out of total Bank guarantee of
R3.5.0 Lakhs.

The Joint Director (PAMS)

s

(A.S. Fulse)

Ziegiona[ Officer, Nashik




b LasASHTRA POLLUTIGN CONTROL BOARD

- Grame 0 TRREPCGLLY REGIONAL OFFICE, NASHIK
. Udyog Bhavan, 1st Floor, Trimbak Road, -
’ Te" Nos. : 0253/2365150/ 61 MIDC Compound, Near 1.T).,
Fa - 025372365140 === Satpur, Nashik - 422 007,
E-malf @ ronashik@mpcb.govin f\ e g

rompcb. nashik@rediffmail.com s

Regd.AD/Fax/Hand delivery: _ _
L. No. MPC/NRO/CD- g / Yo 304 /2012 Dated: |6 ]og)1y 1

To,

M/s. Shrigonda SSK Ltd.,

At Post. Shrigonda factory,

Tal. Shrigonda, Dist. Ahmednagar

Sub:  Directions under Section 33 A of Water (Prevention & Control of Pallution) Act, 1974 &
under Section 31 A of the Air {Prevention-& Control of Pollution) Act, 1981- for closure of
the mfg. activity of M/s. Shrigonda SSK Ltd., At Post. Shrigonda factory, Tal.
Shrigonda, Dist. Abhmednagar . '

Ref. 1. Consent to operate vide letter No. MPCB/PCI-II/EIC-NK-1749-09/30 did.28/05/2009
valid up t0.31/12/2009

2. Closure direction issued-vide letter No. MPCB/RONK/CD-5255/2007 dtd.31/12/2007

3. Conditional direction issued by the Board Office vide letter No. BO/WPAE/T B/B-459
dtd.18/01/2008 ' .

. SCN issued vide letter No. MPCB/RONK/SCN-215/4728 dtd.20/11/2010 o
- Proposed direction issued vide letter No. MPCB/RONK/PD-418/574 dtd.7/02/2011

~ 3 ;b

No. MPCB / SRO / ANR / 242 dtd.29/02/2012
. This office letter No. MPCB/RONK/10271dtd.10/08/2012 ST
. SRO, A'nagar Proposal regarding forfeiting the Bank guarantee of Rs.2 0 Lakhs, vide ™ -

letter no. MPCB/ANR/TB/O16 dtd.25/07/2012 received on 31/07/2012
10. This office letter No. MPCB/RONK/10234 ditd. 07/08/2012

©w o0

S

wFie

WHEREAS, the Maharashtra Poliution Control Board has granted consent to 6;5era’fe _
indar Section 26 of the Water (Prevention & Control of Pollution) Act, 1974 under Section 2t-of
SN Pravention & Control of Pollution) Act, 1981 and Renewal of Authorization under Rules

S

© il ozzardous Waste (Management Handling & Transboundary Movement) Rules, 2008,
“ie above ref. letter (1). ANDWHEREAS, it js mandatory on your part to provide adequate
pellution control systems at various sources so as to achieve the standards and conditions
preescribed under above said Acts.

- Interim direction issued vide letter No. MPCB/RONK/TBAD-433/1790 dtd 03/05/20 10
- SRO, A'nagar Proposal regarding action to be initiated against the industry vide E_éftet:jf._'f-":_';;- T
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D2

ANDWHEREAS, the MPC Board had issued closure direction to your industry vide
above ref. letter (2) as your industry was in operation without valid consent from the MPC Board
as well as direct discharge of untreated industrial effluent in to the river Ghod. Thereafter, Board
had issued conditional direction vide above ref. letter (3) with certain terms & conditions along
with condition to submit the bank guarantee of Rs.5.0 Lakhs.

ANDWHEREAS, earlier, the undersigned had issued Show cause notice to your
Wicksiy, vide above ref, letter (4), as the analysis result of the Joint vigilance Samples collected
by the Board officials shows exceeding the consented limits.

ANDWHEREAS, a complaint was received from Karim Jahangir Shaikh Shrigonda by
SRO A’nagar causing water pollution problems and SRO A'nagar has submitted a non
comphance report dtd. 06/01/2011 to this office. Accordingly, this office has issued proposed
direction vide above ref. letter (5). e
ANDWHEREAS, this office has_l_allsgugxignded personaf_-hearing‘_to your indus_'_t_'ry__l_on
03/05/2011 and issued Interim direction to your industry vide above ref. letter (6) and directed to
comply the following direction within stipulated period. ' '
1. To operate and maintain the effluent treatment plant properly so as to achieve the
prescribed limits. Treated effluent shall be used for tree plantation / gardening within
factory premises & for irrigation purpose.
2. To provide 15 days pucca storage tank as per the CREP guidelines by the end of 15
June-2011.

3. To scrap the katcha lagoon before 15 June-2011.

4. To provide adequate air poliution control arrangements comprising of electrostatic
precipitators / wet scrubber, bag filters before commencement of crushing season 2011-
12 or before end of Oct.2011, whichever is earlier.

5. To submit time bound programme along with bar chart within 15 days period.

8. To take necessary precautions to avoid seepages, leakages or direct / indirect

discharges of the effluent outside the factory premises so as to avoid potlution problems
& complaints from the surrounding area.

7. To take necessary steps to improve the house keeping at the effluent treatment plant.

8. To submit fresh bank guarantee of Rs. 2.0 lakhs within one month period.

ANDWHEREAS, SRO Anagar has submitted a proposal vide above ref. letter (7), for
t24ing action against your industry under Section 33 A of water (P & CP) Act, 1974 and under
Cetton 31 A of Air (P & CP) Act, 1981, as your industry has bypassed the industrial effluent &
siostandard quality effluent has been disposed for irrigation and not complied the consent as
weall as CREP guidelines. The analysis result of JVS sample collected by the Board official on”

20/12/2011 shows the parameter pH, $.S. B.O.D., C.OD. exceeding the Boards standards.
E_‘}J?“iher, the complaint in respect of water & air pollution was received by the Sub-Regional
Office, Ahmednagar from Karim Jahangir Shaikh Shrigonda.

RCTS
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ANDWHEREAS, SRO has submitted a letter wherein it is recommended to forfeit the
Bank guarantee of Rs.2.0 lakhs, vide above ref. letter (9), accordingly, this office has submitted
a proposal to Head Office vide above ref. letter (10) te forfeit the Bank guarantee of Rs.2.0
Lakhs. :

ANDWHERES, this office vide above ref. letter (8) submitted a proposal for approval for
issuance of closure direction to HQ & HQ MPCB Mumbai has approved the case to forfeit the:
partly amount of Bank Guarantee of Rs. 2 fakhs out of 5 lakhs & to issue directions u/s. 33A of -
the Water Act, 1974 & u/s.31A of the Air Act, 1981 ‘to your industry & not to restart your
manufacturing activities including crushing operation’ tit your industry obtain necessary
permission from the Board. S

ANDWHEREAS, you have not complied with the directions issted by the Board officials
from time to time, which shows your negligent attitude towards the environment protection laws.

ANDWHEREAS, after examining the record of your case, the reports of the Board
Officials and after making necessary enquiry, | am satisfied that, your industry has bypassed
the industrial effluent & substandard quality effluent has been disposed for irrigation and not
complied the consent conditions as well as CREP guidelines.

ANDWHEREAS, all the above lapses shows your negligent attitude towards the
compliance of environment laws and therefore, it is not expedient and proper to give you further

opportunity of hearing & to continue the manufacturing activity of your unit without compliance of
environmental laws. . -

NOW THEREFORE, in exercise of the powers conferred upon me under Section 33A of -
the Water (P&CP) Act, 1974 & under Section 31A of the Air (P&CP) Act, 1981 & delegated thé_r:'-_
said powers o the undersigned by the Board vide Office Order No. E-28/2000 issued_undef”
letter No. WP/Legal/HQ/B-1557 dtd. 15/03/2000 and the approval from HQ for closing down the
unit, 1, Ankush Sopanrao Fulse, hereby direct you to stop the manufacturing activity henceforth.
& not to restart the manufacturing activities including crushing operation till obtaining necessary
rermission from the Board of M/s. Shrigonda SSK Ltd., At Post. Shrigonda factory, TaliA'

snrigonda, Dist. Ahmednagar, from the receipt of these directives.
\)
ﬂ@\

(A.S. Fulse)
Regionai Officer, Nashik

.A4i-
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¥ SU ihm itted with compliments to:

‘The Executive Engineer, Maharashtra State Electricity Distribution Co. Ltd., Karjat, Tal.
'Kar;at Dist. Ahmednagar.
o ltis directed to disconnect the eiectnc power supply of N/s. Shrigonda SSK Ltd., At
- Post. Shrigonda factory, Tal. Shrigonda, ‘Dist. Ahmednagar, henceforth after recelpt
- of thls letter & submit the action taken report to this office within a week period.

2. ‘The Executtve Engineer, Kukadi imgatlon Division-ll, Shrigonda, Tal. Shrigonda, Dist.
Ahmednagar.

It is directed 1o dlsconnect the Water supply of M/s. Shrigonda SSK Ltd., At Post.
Shrigonda factory, Tal. Shrigonda, ‘Dist. Ahmednagar, henceforth after receipt of this
letter & submit the action taken report to this office within a week penod

ab F&s\

Regional Officer, Nashik

Copy. submltted for mfn to: o
1. The Member Secretary, MPCB Mumban -
2.- The District Collector, Ahmednagar. .-
. Thes omt Birector (WPC), MPCB Mumbal
heJomt Birector (PAMS), MPCB Mumbal
5. The St LawOﬁ’lcer (LW), MPCB Mumba; -

' Copy to:- o
Sub= Reglonal Offlcer MPCB A’nagar.

it is directed to'serve the copies of the closure @hd ensure the compliance and report urgently.
“dso, it is directed to visit and report the compliance on the above.

RN
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BY R P ADIFAGHAND DELIVERY
NOL G g

i e)
Afs. Shrigonda SSK Ltd., I
At Post Shrigonda Factory, S 1

. Tal: Shrigonda, Dist Ahmednagar.

Sub: Conditiong] directions to restart macufacturing actvities

2

ef - SRR

1} Directions issued by Regional Officer, MIPCE, Nashik vide
tetiar NO-,J"'J'IPC_)’NROJ’QD*-558H 0304/2071 2.4t 4 60842012,

2) Compliance raporied by the of Sub-Regional Officer. MPCE
Ahmednagar vide lelter dtd 23140/2012 alongwith visit repo!
dtd 47102012,

3} Personal nearing exanded to you before Member Sacretar,
MPCE, Murbai on 23/11/2012.

LT I

Wa refer the diredions of slosure issued by the Regional OFficer of the Buard at
Nashix vide letter did, 1670812012, for ngt providing adequate pollution control devicss and
discharging sub-standard effuent. outsice the factory premisas and causing peilution
thereof. We also refer to the tompfiance reported by the Sub-Regional Officer MPCB,
Ahmednagar vide letter dtd.23/10/2012 on the basis of their visit o your plant on
1O e, :

On the basis of your representation and personal hearing “extended to vou on
2312012 before iv_lembe_;_ Secretary of the Board, you are permitied to restan your
mantiaciuring aciivities, subject to the grant of renewal of consent to operate being g anted

by the Consent Commitiee and compliance of following conditons.

(8 You shal operate and maintain effuent treatment plan: rouind' O clogk, scoas to
zchieve the standards prescribed in the consent,

(b: The treated effluent shall be yses for Qardening and irigation on awn 80 acre- ndd.

There shall not be-any disposai direatly or indirectly outside of these land or ez Dy
farmers land with whorm bilateral agrestnents are not entered as per their demand.

&

(ci You shall operate the existing boifer, which has provided wet scrubber and i staam

e requiremants increages in that case, another boiler having mechanical dust oo lactar

St % be operaied, The boilers which are not-having “air poliutisn eantro] systere shal|
47 not be taken in operation in any condition. You can operate onfy 7 boilers, sne with ;
TN wel scrubbar and other with mechanica: dust collecter and third baiier shali » hs '
L oo operated i ¥ou provide wet scrubber or cennect 1o co-gen plant with waste

- recovery. ' ‘

Docureats end SettingdhdevalelWy Documn sy dari IRE Y ONShrestant]condition ardgs"'r}‘afv‘;gshaa.dac\dm;,s:
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120

{d) You shall provige wet scrubber o al remaining bollers before next eNsuing crushing,

~ SEAS0N Or connect to co-gen waste fecovery boiler if provided by the next erushing
Seasoh.

{2} Your bank guarantee of Rs.1 Lakh is forfeited for not SSrapping faurth tagoon witnin
stipuiated pariog. These lagoons shall be scrappad & leveled by 31202012, voy
shall top up remaining bank guarantse to the extent of total ampynt of He.5 Lakhs,
to ensure the compiiance of the consent conditions / these conditions, which spait
be valid for 2 period of one year, within 13 days in favour of Regional Officar,
MPCB, Nashii, of which Re.2 Lakhs for wet scrubber, Rs 2 Lakhs for prooer
aperation & maintenance of the effjuant treatment plant and Rs.1 Lakh for serapoirg
last katcha fagoon, e T

In case, you fail o comply with the above cenditions, the Board will have no o

SN
Man to issue appropriate final directions including encashment of hank Guarantee, wh'ch
May please be notad

The said conditionar directions are issuad witheut prejudica o the order passen or

being passed by the Honble High Court in writ Pesition No.T074/2012 filed by Shri Karim
Jahangic Shaikh vis State ¢f Mabharashtra & Crs. .
ot

3 {{ .
3

i,

: A %
LA T
{ Rajiy l%gmrgr‘-fw@égg/
'Member'%\a%r;gﬁ«

i

Copy to:

1} Sr.Law Officer{P&L Divi Yoing Director(?AMS). MPCB, Mumbai
information and necessary follow yg,

2} Regionat Officer, MPCB, Mashil/Sub-Ragional Qificer, MPCB, Ahmednags
for information and hecessary follow up action, RO-Nashik s insiructed ooz
an amount of Rs.1 Lakh from the existing bank guarantee of the above unit wng
obtain top up of pank guarantee to the extent of R & Lakhs.

3} Executive Engineer, MSEDCL, Karjat, Tak Karjat, Dist:_.immac:'nagarr'Ex&cr.,-fw.-'e
Engineer,  Kukadi irrigation Division-, Shrigonda, Tal- Shrigonda,  [ist:
Abmedragar — for miormation znd necessary action — They aze directad g
restore e:iectrfciiyfwater.supp!y to the above ynit ‘

— :{‘Jr

DGt Mg ung settingshdevalghpty [Jahcumen;sﬁ,dcc\,m&”EC’S’!U?fS*t_restzﬂ-z{ conditicaaf srderiMNashii. dog docy
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e

zf'mmgmm POLLUTION CONTROL BOARD

b "PREPOLLY P REG!ONALOFF!CE NASHIK

53/ 237 5 e, Udyog Bhavan gt Floor, Trimbak Road,
DS, 0230f2305150101 MIDG Compound, Near [ T|
© 0253y 2365140

L]

' S — Satpur, Nashik - 427 o7
I ronashik@mpcb.gov.in o ‘ﬁ%%ggw
rompcb.nashik@rediﬁmaif.com

.
By HAND DELIVER/FAX/RPA/q - _
No.. MPCB/RONK) ¢y €94 /45 /2013 Date- aciozga,, 3

e
To .~ _
MG, Shrigonda §.5 k Ltd (Sugaern.)

" At Post, Shrigonda factory,
Tal. Shn’gonda, Dist, Ahmednagar

Sub: Directions of voluniary closyure under S?ect:'on 33 A of Water (Prevention &
Control of Pollution) Act, 1974 g under Section 3TA of the Ajr (Prevention &
Controf of Po{fution} Act, 1981

Ref. 1 Censent to Operate issyed vide letfer N MPCB/PCI-HUEIONKJ749-09/30
dtd.28/05/2009 i

<. Closure direction issued by R.0O. Nasik vids.
18/08/2017

<. PErsonal hearing extended p
2311112012

- 4. Conditiona direction 1o restart meg, activity vide letter No. 6565
3. Visit repcrt did. 08/01/2013 Submitteq by SROA to Hon'bie High
5. Hon'hie High Court, Beneh at Aurangabag order gtd. 14/01/201
7. Report fegarding Compliance of c

Snditiong direction Submitted by SROA vide letter
No. MPCB/ANR/TBIMQ did. 31/01/2013
isi A'nagr dateg 181212013

lefter Ng. MPC/NROJ’CD-SSBMOSM did,

efore the Membe, Secretary, MPCR Mumbaj gn,

dtd. 23/1 172012,
Court on 1 4/01/201 3.
3

Visit 8Dt of the Officials. of the SRC

ZREAS the Maharashfra Pollution Contro} Board hag granted consent to
Section 26 o the Water (Prevention g Controf of F’of.{ution) Act, 1874
(Preventéon & Contro] of Po!futi‘on) Act, 1984 and Renews; of Authorizg

tion under Rules of the
Hazardoys Waste (Management Handfmg & Transbo

Undary Movement) Rules, 2008, vide above

ANDWHEREAS, it is mandatory on YOUr part o Provide adequate Eoilution contra
devices gt van‘ous-sgurces £C 2g i achisve the SiEndargs and conditions brescribed by the
Board in is consen: Order. ANDWH’:REA i

IS alsg Mandatory gn your part t comply the
directions issuad by the Board from fime-fo-time. :

:NDWHEREAS, a complaint Was received from Kayi
Bre Water poilution being Caused by your
: nagar have visited your Unit & SRO 4

Tesreport gig. 06/01/2071 AND WHEREAg on the basis of fhe non

B has sSued Broposaq tireciions dnder sectinn 33A 6f the Water gt 187
ﬁ'gjf%m ONKIPD-418/574 gug 0710212071, :

{
|
1
F}
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ANDWHEREAS, this office has exiended '?Jersonak hearing to your industry on
£3/0572011 and issued Interim direction fo your industry, vide this office letter No.
MPCB/RONK/TBAD-433/1790 dtd. 03/05/2011and directed to comply the foliowing directions
within stipulated period, ‘ _

1. To operate-and maintain the effluent treatment plant properly so as to achieve
the prescribed limits. Treated effluent shall be used for tree plantation / gardening
within factory premises & for irrigation purpose,

2. Toprovide 15 days pucca storage tank as per the CREP guidelines by the end of
18 June-2011.

3. To scrap the katcha lagoon before 15 June-2011.

To provide adequate air pollution control arrangements comprising of

electrostatic precipitators / wet scrubber, bag filters before commencement of

crushing season 2011-12 or before, end of Oct.20114, whichever is earlier.

To submit time bound programme,;félong with bar chart within 15 days period.

To take necessary precautions to avoid seepages, leakages or direct / indirect

discharges of the effluent outside ihs factory premises so as to aveid poliution

probiems & complaints from the surrounding area.

7. To take necessary steps to improve the house keeping at the effluent treatment
plant.

8. To submit fresh bank guarantee of Rs. 2.0 lakhs within one month pericd.

[S2 RN E)!

ANDWHEREAS, SRO A'nagar vide report dated 28/02/2012 reported that your industry
has bypassed the indusirial effiuent & disposed off the substandard guality effluent info the
environmant and also not compiied with the consent as well as CREP guidelines.

ANDWHEREAS, the analysis result of UVS sample collected by the Board official on
204122071 reveals that the parameters like pH, .8, B.0.DD,, C.0.D., exceeding limit prescribed
by the Board in its consent order,

ANDWHEREAS, in view of the non{compliances, this office has issued closure
cirection vide above ref. Letter (2). '

ANDWHEREAS, an opportunity of pérsonal hearing was extended to you before
the Member Secrstary, MPCB Mumbai on 23/11/2012 & conditionai directions were

issued to restart the mfg. activity vide above ref. letter (4), subject to the following
conditions. ;

a. To operate and maintain effluent treatment plant round o clock, so as to achieve
the standards prescribed in the consent..

D. The treated effluent shall be used for gardening and. irrigation on own 80 acres
land. There shall not be any disposal directly or indirectly outside of these lands

or nearby farmers’ land with whom bilateral agreements are not entered as per
their demand. -




c. To operate the existing boiler, which hasﬁbrovidec_j wet scrubber and if steam
requirements increases in that case ancther boiler havmgl mecha;ucal dust
collector to be operaled. The beilers which are not having air pollution control
systemn shall not be taken in operation in any condition. You can operate only Mo
boilers one wiin wet scrubber and other with mechanical dust collector and third
boiler shall not be operated fill you provide wet scrubber or connect to co-gen
plant withrwaste recovery.

d. To provide wet scrubber to all remaining boilers before next ensuing crulshing
season of connect to co-gen waste recovery boiler if provided by the next
crushing seascn.

e, //The bank guarantee of Rs. 1 Lac is forfeited for not scrapping fourth lagoon

<" within stipulated - period. These lagoons shall be scrapped and leveled by

T 31/12/2012. You shall top up remaining bank guarantee to the extent of total
Amount cf Rs. 5 Lacs {0 ensure the compliance of the consent conditions/these
conditions which shall be vaild for ne year within 15 days in favour of Regional
Officer, MPCB, Nashik of which Rs. 2 Lakhs for wet scrubber, Rs. 2 lakhs for
proper operation and maintenance of the effluent treatment plant and Rs. 1 Lakh
for scrapping last katcha lagoon

ANDWHEREAS, Sub-Regional Officer, MPCB A'nagar submitted a visit report
cid. 05/01/2013 vide above ref. letter {5). ANDWHEREAS, the said visit report was subhrnitted
befere the Hon'ble High Court on 14/01/2013.

ANDWHEREAS, the Hon'ble High Court, Bench at Aurangabad passed order dated
14/01/2013 & directed to MPCB to place on record result of analysis & to file affidavit in reply
explaining as to what steps the Board proposes 1o take in the matter in adherence to the
provisions of the Water (P&CP} Act, 1974 within a period of two weeks.

ANDWHEREAS, in compliance of the order dated 141172013, the MPCB has submitted
an additional affidavit in reply on 11/02/2013 .The Hon'ble High Court Bench at Aurangabad
directed to your industry to comply the restart consent condition within & week and give the
results. The Ron'ble court also asked to your industry to give an undertaking that, you will comply
the conditicns within a week.

ANDWHEREAS in order to verify the compliance of the conditional directions issued by
the Board at st No.4, the officer of the Board has visited your unit on 18/2/2013 & observed the

] -~ 15 om -~
following non-compiiances:

1. The treated effluent was discharged outside premises from where farmers are taking
effluent for irrigation purpose. ‘ s

2. .The lagoon no. 4 scrapping work is in progress & the same is not yet completed.

FEERe—
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NOW THEREFORE. in exercise of the above non-compiiaces apd in exert_:ise of the
pOWErs conferred by the Board, | the Regional officer ohthe Board at Nashik, hereby direct you 10
yoluntarity cloge down your manufacturing activity,

You are heredy called upon to submit your reply / cbjections 10 the .said directicn within @
period of 15 days rom the date of receipt of this communication, failing which Board will have n¢
option than o ‘confirm the Closure direction under he provisions of Water (P&CP) Act, 1974 &
under the provisions of Air (P&CP) Act, 1981, which please note. :

JAS. Fulse)
Regional Officer, Nashik

Copy submitted 0!

4 The Member Secretary, MPCB Mumbal.

5 The District Collector, Ahmednagar.

3. The Joint Director (WPGCj, MPCB Mumbai.

4 The Joint Director (PAMS), MPCE fumbai,

5 The Sr. Law Officer, (LW}, MPCB Mumbai.

Copy to

Sub-Regional Officer, MPCB A'nagar.

It is directed to serve the copies of the voluntary closure and ensure the compliance and
report urgently. Also, it is directed to visit and submit the verification report of compliance
of conditional restart directions within & period of 15 days.

MF-13:




439

gy

,.

Recommendations made by Regionai Off
Nashik dtg 141172013

i

Ve refer 1o the closure directions ssgy ed Dy the R’SEJFO“BE
did «6,8 2012 for not Broviding acenuazé poilution contro

sSubb-standarg ﬂffluen* cutsige the racmrv premises  We alsg

o)

Officc' of the Eparg
devices and

MAHARS @HTQ& POLLUTION CONTROL BOAERD
Tel: 24010437/24020784/2401470+ pr— Kalpataru Point. 2 . 47 Eigq,
Fax: 24024068/ 24044531 Opp. Cine Planet Cinems
Website: hitp:imipebh.gov.in :;"’:: Near Sion Circle. Sion {E}
E-mail: enduirv@mpcb.qov in N | /. Mumbai- 400 022,

Y RE A D FAXHAND DELIVE R
N AR T D S Resiantg NS
\\\
W IrG Ethusnas Sananar Sae 4T AGIKnErE L
SURRUTGa Fasions At a1 Shnigenga
S tennaga:
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Controf of 2ol dtiony Act 1874 and uis 31A of the A
Preventon & Contro! of Pelivtions Act 1081
Ref rections issued 0y the Regionai Offica:
MPCE Nashik vide ietter gt 16/8/2010
7 Conditionai directions 1ssued by the Board wvige
letter dtd 23/11/2012
3 3. Directions of voluntary closure issued by the Regionai Officer
MPCR. Nashik vide letter I\JOMPCB/RO KiC-BR41a84
A 26212013 :
4 Your replies did 15/10/2013 and 13/1 1/ 2013
5 Report of Sub- Regional Officer MPCRE. Ahmednagas
dtd 31/ 1012013 & 14111/2013
8

icer MPCR
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rections issued by the Board vide jeter r::t 231132002 subee: i compohance of nenger
onditions
her refar o TR SYETUONns of Siosuie wyLen Oy e megnr s
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010437/24020781/24014701 oanims Kalpataru Point; zﬂ‘-"f-rzz‘” Floof
Fax; 24024068 7 24023515 2 Opp. Cine Planet Cinema,
Website: http://mpcb.mah.njf:.in S Near Slpn Circle, Sion (E)
E-mail: cag-cell@mpeb.gov.in A\ Mumbai-4G0 (22.

No.BO/CAC-CELL/RO (Nashik)/SCN/TB- A,gg,; Date: 2K 110/2014.

To,

M/s. Shrigonda SSK Ltd.,
Alp- Shrigonda

Dist. Ahmednagar.

Sub: Show Cause Notice for refusal of Renewal of Consent and for forfeiture of
bank guarantee in respect of non-compliance of up-gradation of ETP / APC
system. 1% 19 9

et

)
P2 ST Y 7 g
Ref: 1) Consent to Operate granted by the Board vide dtd. $2:42-2074. V{’i}” "f

2) Your application for Renewal of Consent to Operate submitted through
SRO. :

3) Report submitted by SRO as per verification protocol vide did. 20.09.2014;
04.10.2014; 06.10.2014. .

4} Minutes of 18" CAC meeting of 2013-2014 held on 07-10-2014.

WHEREAS, you have been granted conditional consent vide reference no. 1 above
for a period upto 31.07.2014.

AND WHEREAS, you have applied for Renewal of Consent to Operate after expiry
of the earlier consent vide reference no, 3 above.

AND WHEREAS, while granting earlier consent, the MPCB hag imposed following
important conditions in respect of the compliance of varigus environmenta! norms, so as to
comply with CREP Norms and granted you sufficient time and opportunity to secure
compliance of those conditions within stipulated time period.

1. The industry shall reduce waste water generation to 100 liters per ton of cane

crushed. .

2. Industry to provide flow meter at inlet of ETP of Sugar.

3. It was noted that as per the design data submitted by the industry existing £ETP
unit i.e. aeration tank is oversized for hydrauiic retention time ag per the thumb
rule. The ETP is inadequatety designed for it to achieve desired levels of
standards. The industry must upgrade & make the ETP operational with
improvement to meet the standards,

4. Make arrangements to cover the effluent collection and carrying system to avoid
the ingress of Bagasse and other material.

5. Adequate fand to be made available (owned by self or with bilateral agreement
with land owners) for disposal of treated efflient {20 cubic meter per acre of
land} to achieve zero discharge into in land surface water bodies (Sugar + Co-
gen).

6. Industry shall Upgrade existing Air poflution control system by providing adequate
stack height & by providing ESP/Bag Fiitars/Wet Scrubber as per CREP
condition.

7. Plans to be submitted for Utifization of Fly ash & Bottom ash as per Fiy ash
Notification.

L2
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AND WHEREAS, the time limit granted for achieving CREP compliance/ other
important conditions has already been expired.

AND WHEREAS, Sub-Regicnai Officer has submitted the report of non-compiiance
as per the verification protocol vide reference no. 4.

AND WHEREAS, you have been granted sufficient opportunities to secure the
compliance of various above important conditions fmposed in the renewal of consent
granted to you from time to time to comply the same and inspite of that, you have nct
complied with the following important condition viz —

i) You have not taken any measurss to reduce waste water generation to 100
liters per ton of cane crushed.

ii) You have not provided flow meter at the inlet of ETP of Sugar.

ifi) You have not upgraded your ETP.

iv) You have not upgraded existing Air Pollution Control System by providing
ESP/Bag Filters/Wet Scrubber as per CREP condition.

AND after examining the record of your case, the report of officers of the Board ang
after making necessary enquiries, the CAC has come to the conciusion that your attitude
towards pollution prevention and compliance of important conditions imposed upcn you is
totally negligent and thereby, you are causing serious pollution in the surrounding areas.

NOW THEREFORE, you are hereby directed to show cause as to your consent shai
not be refused/ withdraw and why the bank guarantees submitted by you for ensuring the
compliance of the above important conditions shall not be forfeited?

Your reply to this Show Cause Notice to be submitted immediately within 7days,
failing which, the Board will have no option than to refuse/ withdraw your consent and forfeis
bank guarantee/s for the important conditions for which it is submitted and not complied
with, which may please be noted.

This Show Cause Notice is issued without prejudice to the order passed or being

passed by the Hon'ble high Court, Aurangabad in Writ Petition no. 1074/2012 filed by Shri
Karim Jahangir Shaikh vs State of Maharashtra & Ors.

{Rajeev\Kumar Mital, IAS)
Member Becrata

Copy submitted to:
Hon'ble Chairman, MPCB, Mumbai
Copy to:
1) Sr. Law Officer (P&L Divn. 1) 1JD (WPC), MPCB, Mumbai — for information.

2) Regional Officer, MPCB, Nashik / Sub-Regional Officer, MPCB, Ahmednagar ~ for
information and necessary follow up action.
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BY RPAD/FAX/ HAND DELIVERY

L. No, s MPCBIRONK/IANRICD- 190/ %44 §2015 Dida- Oglneldols

Mis. The Shrigenda $.8. K. Ltcf (Sugar Unit)
-Shrigonda Faciory, Tal,
st Ahmedn

B ’,}F‘L 1,

on 338 of that
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g Conirol of Peliuiion) Act,

& Cantrol of Poliution) Act 1981,

Ref.:

e
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Acrordingly.
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smittect by Sub-R
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)

AND WHEREAS, in view of hg cOnimGs non-comaliance, the . Board has issued
refusal of consant under seclion 27 of the Water iPravention & Gontrél BT Potlulion} Act,
1074, under Section 21 of the Alr {F’rév{—‘:nﬁ.;oi‘a & Contrat of Palivtion) Acl, 1881 vida lelter
daled 207122014 and  forfetied ihe Bank Suarantes of Re 20 lakhs a9 weil 35 issued

ya a1
g 2205,

voluntary closure dirgctions vidke direstions s

ANMDWHEREAS, the compliance repor aionowiin waluntary clesure directions was
» maeting held on 2.2.2015, whereln, #was

niaced pefore the Conseant Appratsal Commilia

~

decided lo direct competent authoiity for diseonnection of Water /Electricily supply of yout

sugar unit.

NOW THEREFORE, i exercise of ¢
Saction 33A of the Waler {Preventon & Cenwo of Pofiul
{Prevention & Control of Pollition) Act, 1981, wau are ho

unit and the compsalent Authorites are e direntad

irecied 1o close down yous
ol electricily / walter

RUGE
SUDPTY Lo your Sugar unit

soigion lakan by the CAC Weeling heid on

maned wity the approwal O3

anal Officer, Mashik.

e BARCE Rlembal

Copy submitted for information tor Ms

Copy supmitied for information i
1. The Principal Scientific O
2. The Sr. Law Olficer. {80, MPUB RMumibal,

Copy for information and necessary action:The Exeoustive Enginaer, Urigation Departmant,
s, &Ahoe The Eaxgoutive Enginesr MSEDUL Li

Shrigonca, Tal Shrigonda,

Shrigonda. Tal. Shrigonca, Dist. Ahmeanagar - They are drected o dsconngct waler
lelcctricity supply of s, Shrigonda SBKLid. [Suger Urk), Shrigonda Factroy, Tal
ShrAgonca, Dist. Ahmednagar [orthaith end | the compliance to this office 3t the

earties

Copy to:
1 Sub-Regionat Qflicer. MP.C B
For informaiion and necessa
direction of clogure to the said umt nersonaily & report the compliance at g eartes!

Alynering

ol up. Furlher, he b dirested o serve the said

™2

oyt




Tel 2401_.043'” 240‘70'781 24014701 —— “'1 Kalpatary Point, 2°¢ - 4tv Floot

. o | - .

Fax: 2 24024068 / 24023515 s . Opp. Cine Planet Cinemd,

ebqte \h @ Hmpc,b mah xz'nc in "" h"" "‘" © Near Sion Circle. Sum ®)
say.in g‘_ggg "_ Mumbai-4 0 022.
ELL!TBiEcbtartf \Qgg b Date: 37 04.2015.

Sahkar Maharshi ‘Shivanrao Nar aymcao

‘\'IagWade $SK Ltd., ;_ ‘ -._
(Formerly known as\ M! Shngonda §3K Llcd.)
Alp Shngon a Fac'\tory Tal 1 Shrigonda,

Dist. Ahmednagar

1

\ Sub: Conchuonal Directions w/s §B A of the water (Prevention &
\ Co mrol of Pollution) Act, 1974 and s 31aof {he Air
Lo (Pnevennon & Control of Pollunon) Act. 1981

. Ref 1 1: {(losure Airections hsp,cd by the Board vide ag.
\ | 104.02.2015.

! - 2) ! ‘Youv yreply to Closure‘.,])ire'cuion received OB

‘!. L 170a20l -

1
i

i m_ ;‘ ..........................

We refex to the ghrebtwn: of Closure 1-~=ued by the Board vide Tetter At
04.02.4010 on the groundb of non up-gradatmn of effiuent freatment plant,
alr po]iptmn control s.} btc;m and operating unit “Fnthout Consent of the Roard

\ .

Bo ard 18 T reqexpt of your. reply aed. ! 17 04.2015 and takmo in to
const de\ratmn of assuranc'c sived by you for cnmphfmc,e of Closure Directions,
you are hereby allowecﬁ to, rostore the electvunt}q supplv and water supply only
for ymr resxdentlal qolonv and up-gxadmionz work of Béfluent Treatment

Plant / i Alr Pollution q,onp-ol gysiems “\,twmeq sub)ect 1o the cornpliance of
fo]lowmg cond1t10n5 .

You ghall, mstall aeparate electric me'c{ar Jerater meter 10 only Joul

reqdentlal colony- ' \
2 You ghall mwtiall separate electric meter for u ;z.radatmn woTk of
Efﬂucnt Trcatmcnt Plant to operate E and up .gradation work of
.Alnx Pollutmn Contz:ol systenm. | 1 .
\ o 1 2.

Lo ' i
.
.

\

'

t

i i
i : |
i
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i : : i . .
Tn case. you fail to comply with the abave conditions, the Board will
have ng option than to initiate appropriate legal action against you, which
pleasc f}xote. ‘:
L - L
The existing Closure Directions issued to your sugar unit shall remain
continuge. ‘- :
: | .
1 .

_ ; _
']ii‘hese Dircctiong are issued without préjudice to the order passed or

being ias,.\sed by the Hon'ble High Court, Aur:%mgabad in Writ Petition No.

i

Ors.,

; (Dr. P. 4 agan 14s)
Member Secretary

[l

|
: i
Copy sm%bmitted to: Chairman, MPCB, Mumbai + for information.
Copy to\: :
-1 Joint Director (WPC}/ Law Officer - fWPbB, Mumbai - for information
" and necessary follow up l
2) Regional Officer, MPCB, Nashik & $ub-Regional Officer, MPCB
Ahmednagay - fc}r information and necess%ary follow up.

Copy for information & necessary action tQ:-
The E}xe‘cutive _Eng’ineer, Irrigation De;:%artment, Shrigonda, Tal.
Shr‘igopda, Dist. Ahmednagar & The Executive Engineer MSEDCL
Ltd., S}lrigonda, Tall Shrigonda, Dist. Ahn’%dnagar ~ They are directed
to provide separate electricity/water meters for the Residential Colony, up-
gradatir':.\n work of ETP/APC and resume the electyicity supply of the same.
The elel.(:tricity supply, of the industry i.e. main operation plant will not

resume| as per the_;~-Di§:ection$ dtd. 17.04.20151tﬂ1 further directions of the
Board. .

st

@ oun2

1074/2012 filed by Shﬁ Karim Jahangix Shaik’n. ¥ State of Maharashira &
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LUTION CONTROL BOARD

MAHARASHTR

Tel: 24010437/240207811.
Fax: 24023516/24024068/

Kafpataru Point, 2™ - 4" Floor
Oppu.Ci'ﬂe Planet Cinema,
NS Near Sion Circie, Sion {E)

Website: http:impeb.gov.a = e )
i - 400 G22.
E-mail: enquiry@mpcb.gov.in -y Mumbai
NO. BO/P&L DiviB- 32_?’.(‘? B Date: 25/ 71/
g Qﬂ/d,—m
To

M/s Shrigonida SSK Ltd. (Distillery)
P. 0. Shrigonda Factory, Shrigonda,
Dist. Ahemadnagar

Sub: Directions under section 33A of the Water (prevention
And Controf of Pollution) Act, 1974

Ref: 1. Conditional directions issued by the Board dt. 22/11/2C13
2. Directions issued by the Board did.23/12/2014.
3. News appeared in Local Newspaper regd. Kalvit died
o 4. Proposal received from Regional Cfficer, MPCB, Nashik.

............

We refer to the conditional directions issued by the Board under section 33A of the
Water (Prevention & Control of Pollution) Act, 1974 vide letler dated 22/11/2013 for
compliance of ceriain conditions within the stipulated périod. it was one of the condition to
scrap & level all the katcha fagoons forthwith. We alse refer to the directions issued by the
Board ufs 33 of the Water (Prevention & Conircl of Poliution) Act, 1974 vide ijelter
dtd.23/12/2044, for no! to restart your production activity till obtaining prier permission of the
Board. .

We further refer to the news appeared in the Local News paper regarding Kalvit
{Antelop) died in vour katcha icagoans. This fact was verified by the officers of the Boarc at
Nashik during their visit 1o your unit on 12/1172014.

in view of the above, you are hereby directed to scrap & leve! all the katcha lagoons
immediately, failing which, the Board will have no option then tg-~initiate appropriaie legal
sction against you, which please note.

Member Secretary

Copy to: Sr.Law Officer (P& L Divn)JD (WPC), MPCB, Mumbai — for information.
Capy to: Regional Officer, MPCB, Nashik/Sub-Regional Cfficer, MPCB, A'Nagar-
for information and necessary follow up action.




TEL No - 0253 - 2365150 —— REGIONAL OFFICE. NASHIK
Fax No 0253 - .2365150 | Udyog Bhavan, 1st Fioor, Trimbak Roac,
E-mail :ronashik@mpcb.gov.in %%g MIDC Compound, Near I.T.1,
website - www.mpchb. ] '
L e O ity ch g{ﬁov in /2016 Satpbrr Nas 4/22 007.

To,
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MAHARASHTRA POLLUTION CONTROL BOARD

_-M/s. Sahakar Maharshi Shivajirao

Narayanrao Nagwade SSK Ltd, At-Shrigonda Factory,
Tal. Shrigonda, Dist. Ahmednagar.

Sub: Ground Water Remedial Action Plan around, M/s. Sahakar Maharshi Shivajirao
Narayanrao Nagwade SSX Ltd., Tal. Shr:gonda DISt Ahmednagarreg

Ref.: BOard Office letter no. MPCB/PS/B -4286 dtd. 29/10/2016

Sir,
Please refer the Board Office letter on above cited subject in which directed to comply the
tollowing points that

1. You shall scrap open lagoons as per CREP guidelines/direction of CPCB.
2. You shail install treatment plant as per NEER! specifications for samples wells a1 Sr. No. 2
to 10 (As per Annexure-1}.
3. You shall scrap open lagoon as per CREP guidelines/direction of CPCB.
4. You shall submit the Bank Guarantee of Rs. 10.0 Lakhs towards the compliance of these
direction.
In view of above, you are hereby directed to do the needful in this regard and submit your report
to this office with a copy to PSO Division, MPCB Mumbai & Sub-Regional Office, MPCB Ahmednagar at the
earliest, for onward submission to the Hon'ble NGT Pune for necessary action/decision in the matter. The

copies of the 1) PSO Division letter no. B-4285 dtd. 29/10/2016 2} PSO Division letter no. B-4286 dtd.
29/10/2016 (along with Minutes of Meeting dtd. 18/10/2016)} are enclosed,sﬁ»erewith for your ready
-
!
N

reference, please. m
\ o

. Patil)
Regional Officer, Nashik.

D.A.: As above

Copy submitted for information to:

s

The District Coliector, Ahmednagar, Dist. Ahmednagar.
Copy submitted for information to:

1. The Member Secretary, MPCB Mumbai.

2. The Joint Director (WPC}, MPCB Mumbai.

3. The Principal Scientific Officer, MPCB Mumbai.

4. The Sr. Law Officer, (SLW), MPCB Mumbai.

5. The Senior Geologist, GSDA, Ahmednagar.

6. Shri. Tuhim Banerji, Scientist, Mumbai Zonal Laboratory, NEERI Mumbai.
Copy forwarded to: B
The Sub-Regional Officer, MPCB Ahmednagar-He is directed to pursue the matter form tlme 0. ggn‘e and

submit the ATR ta PSO Division, MPC8 Mumbai with a copy to this office |mmed|ate§y |
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 VISIT REPORT

OF

~ M/S SHRIGONDA SAHAKAR] SAKHAR KHARKHANA LTD.

WITH REFERENCE
TO

HON’BLE NGT ORDERS

IN T.H.E‘ MATTER APPLICATION NO. 51 (THC)/2016 (Wz)

CENTRAL POLLUTION CONTROL BOARD
. REGIONAL DIRECTORATE (WEST}, VADODARA'
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0.

CENTRAL POLLUTION CONTROL BOARD
: REGIONAL DIRECTORATE [WEST), VADODARA .

VISIT REPORT OF /S SHRIGONDA SAHAKAR] SAKHAR KHARKHANA LTD, WITH REFERENCE TO
* HON’BLE NGT ORDERS IN THE MATTER APPLICATION NO. 51 {THC)/2016 {(WZ}

10. Background _

This office is in receipt of ietter dated 09.06.2017 through email from CPCB HO, wherein it

was requested for inspection of industry {M/s Shrigonda Sahakari Sakhar Kharkhana Ltd.) in

concurrence with the Hon'ble NGT-orders gated 11.05.2017 and 25.05.2017 inthe ma;c_ter of

Application No. 51 '(THC)/2Q16 {WZ} {WP No. 1074/20¢12), MA No. 335/2016 (Karim Jahangir
Shaikh Vs State of Maharashtra & Ors:) at ton’ble NGT, Pune. L '

The Hon'ble NGT order dated 11.05.2017 is reproduced below:

“ . CPCB has yet.to carry out inspection of the industry and submit its report individually vide .
Order dated 25" November, 2016. Registry was directed to communicate the said Order to
the Member Secretary, MPCB by e-mail. Perhaps for this reason the order has not been
executed yet. Registry to ‘communicate the Order dated 25th November, 2016 to the

Member Secretary, CPCB with further direction to expedite the inspection of the industry....”
The Hor’ble NGT order dated 25.11.2016 s reproduced below:

«. .Besides to have very fair assessmén_t of the entire fact and situation, we direct the CPCB to
conduct immediate inspection of the industry and submit report individually, of course, after
taking note of joint inspection submitted by MPCB...." ‘

_ Accordingly, a-team comprising of fellowing officials has visited the said indusitry on

220620170
o Dr.D.S.kharat, Scientist E
»  Shri Amit Thakkar, Scientist C

. Shri Sushil Ku. Agrahari, JRF

- Shri. Ramakant Suryakanf Naik, MD, Shri B.N.Gore, Distillery Manéger, Srig‘onda'SSSK and

Shri D.B.Sapkal, Sr. Sugar Technoiqgist, Vasantdada -Sugar tnstitute (Consultant of the
ir)dustry) were present during the visit and provided information. ‘

2.0 . -Approach : ‘ - : ' '
The team has surveyed the entire wastewater treatment facilities provided by the industry,
farmers’ agricuiture fand, where the treated wastewater from industry is disposed for
irrigation, lagoon area etc. The team has examined the design efficacy of treatment facilities
provided by the industry for wastewater trestrment by comparing the existing design with’
references. . ' . . ‘

information regarding the product.ion, details of ETP, copy of conisent etc. was collected
from the industry. The team has aiso interacted with the petitioner Md. Karim Jahangir
Shaikh and other farmers in the area. :

Page 1 0f 13 mfﬁ /4/
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standard boaks like Wastewater Engineering - Metcalf & Eddy {2003 edition), Handbook of
- Waste Management in Sugar Mills & Distilleries - Ashwani Kumar {2003 edit;on) Sewage
Dusposai and Air paﬂutlon Eng:neermg S.K.Garg {2015 edmon) were referred.

3.0 About the Industry
_The industry M/s Shrigonda Sahakari Sakhar Karkhana lelted is located at Taluka
Shrigonda, District. Ahmednagar. The industry is operating sugar unit as well as distillery
unit, in the same premises, under the same name ano style of M/s Shrigonda Sahakari
Shakar Karkhana The Goog!e Earth image of the ermre premises of the mdustry is shown '

‘Below:

“The mdustry has taken separate Consohdated Consent and Authorization (CCA) for sugar _
and distillery units from Maharashtra Pollution Control Board. The CCA of Sugar unit is valid
up to 28.02.2017 for manufacturing of following prod'ucts. '

i Sr.No. | Product/ By-Product Name | Maximum Quantlty MT/M‘
01 Sugar . ' 11,550
Q2 Molasses . 4,200
03 Press mud 3,675
04 . Bagasse 36,750

The CCA of Distillery unit was valid up to 31.12. 2009 for manufacturmg of followmg

products

.

Sr.No. | Product Name | Maximum Quantity
01 | Rectified Sprit | 900 KL/Month
Q2 Fusel Oil 2 Kl/Month
03 ENA 600 KL/Month

Page 2 of 13
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4.0

the industry can generate m
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Wastewater Management in Sugar Unit
The industry has provided ETP comprising of primary,
per CCA of the sugar industry,
offluent. Considering the effluent characteristics

and disposal Norms as-per CCRA as given below were considered
adequacy of existing ETP of Sugar Industry.

secondary and tertiary treatment. As
l aximum 350 m>/day of trade
(avaiiable'in refer books for sugar industry)
for the assessment of

Standards as per CCA

SriNo. - parameter Typical Range’of Raw.
- ‘ - cffluent .| for treated effluent
pH |4.7-6.5 5.5-9.0
0&G 10~50 10
BOD - . . 1500 - 2000 - 1 100
cop - 4000 — 5000 250
TSS - 500 - 600 100

stubokDaanifes

i

t
H
i
B
i

REVLHAL N

A,

alf values are expresﬁed os my/i except pH.

ﬂow-»‘d-iagram of ETP provided by the industn;r is shown below.A

: 'f/'#mkm v procemps i rernnally, A ot e l AT FROR SRS
2 H: Y} . v 1 - £ . . "
c;.;}l:m s Ak P TaNR i DTHILNER, 15 TRAR CRAMOER ‘ . o
- ) ‘ o
i apgrosc | NAERLELE i
] o ey || manamnes el
: - e AR : AYAERGTE LAGOON N0
|gsissirmsisin . ] uEE
AERATOR TANK BRoRER FEWER
DFEFUSED - :
FERATIOH - ] FI—-——
:ts"- o 063 l AUCSE RANNG EED
e "
B
~ : t
!{ic.;‘;“ﬂ" ) T SLURGS BRYNG BED - ;
H csizao ] /"‘" ™ |
e UNBER CORFTRULTICH
7
SECOMINRY 2, STORNGE T

p ORI i i, STOTNGE TAHR

SAHD Y ’ ) i

.:Sl!.’(E:R .

Desrgn dimensions {considering flow rate: 350 m?®/day)
operation of the ETP are provided in the table beiow along wit
e design-and physical observations. = L -

o
;

and other detaiis of the major unit
h the comment/remark on

SiNo. | Name of ' , Dimension } Retention
- unit Length | Width | Depth | Free Volume | Time (hours}
(m} | im) P {m) Board | (m® .
o ' Depth '
o o lim) |
01 Grit 3.7 2 2.3 10.3 14.8 1.01
Chamber | ' i

Page3 of i3
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Remarks
Grit chamber-is not having any provision for the grit removal Only a rectangular
tank cannot be eonsrder as proper grit. chamber

As per references, Retentior: time required for grit chamber is generally 60 Sec.
The retention time provided is higher i.e the retention time providedis in order.

[}
9
o

Bagasse

23 05 - |12.95 089
Trap ' e

-1 Remark : ‘ ,
Bagasse Trap is a rectangular tank wrchout havrng any prowsron for trapping of |

bagasse. As rr‘forrned by the umt representatlve the bagasse WI” be removed

I mantally.

| Oil Skimmier 3.8 |2 (23 Joa4a . [1444  Jo.99

Remarks
Oil skimmer is provided with scrapper mechanism (motor capa(:ity 1HP) with small

tank for the collection of 0|l & . Grease. As :nformed col!ected &G w:ll be |
removed manually:

' Durmg ws:t, installed motor for skrmmmg mechamsm -was checked for its
i operatlon It was found operational.

.| Tank*

Equalization | 7.0 | 7.1 33 |05 12026 [8.25

*Equa.’tzafron tank was not in defined Shapes as having (2 7m x 2. bm x 3.3m)

portion of tank isolated and hence volume is calculated accordingly.

Rematrks

The equalization tank is provided wrth mixing stirrer (two blade type with 15. HP ‘

motor). However, the height of upper blade of the stirrer was found above the
tank overfiow level.

Provrsson for addmon of lime is also made in the equahzatton tank, therefore it
will act as equalization cum neutrahzat;on tank.

As per referpnces, retention Etime provided‘in the equalization tank is adequate.
However, proper mixing arrangements need to. be provsded to ensure adequate
.equalszatron ‘ ' ‘

Primary inner Diameter : 5.4 m 59.5 4.08
Clarifier Surface Area:22.88 m* -

Depth :2.6m
Remarks

As per references the retention time provrded for primary danﬂer is adequate

However, the bottom of clarifier needs improvement in terms of nroper slope to
ensure catchment of settled sludge ‘ :

Pagedof 13 @J’V
~
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s X

Overalf view of primary clarifier

‘Top view of primary clarifier

plant was not operational, actual achievable efficiency of the treatment system cannot
assured.. However, considering 20% reduction {theoretical} in concentration of BOD in
& primary treatment (from grit chamber to. primary clarifier) the concentration of BOD at
“inlet of Anaerobic lagoons is estimated as 1600 mg/l (Assuming infet BOD : 2000 mg/1)

- Anaerohic
Lagoon—1

|. Anaérabic

Lagoon ~§i

‘| Anaerobic

| tagoon =1l

12§ 61 | 34 | 05 | 21228 14.56

76 | 62 33 | 07 | 1228512 | 840

176 | w6 | 38 ~ |177.088| = 8071

| Remarks : : . _

1 Anaerobic lagoon 1. is p_roVided with bottom feeding and outlet from top,

- | anaerobic tagoon ii-provided with top feeding and outlet from bottom whereas:

anaercbic lagoon Il provided with bottom feeding and outlet from bottom.

.| Uniformity in feeding arrangement is essential to maintain anaerobic condition.
! Total refention time provided is 103.67 hours (4.3 days) which is less than the.

recommended retention time (6 —13 days} for anaerobic lagoons.

The anaerobic lagoon is followed by Tube settler {settling tank) having surface
area 3.4m x 5.1m. As informed, the tube settler is nrovided with inclined media.
However, media was not visible during visit, the filled depth as measured from the
top is.1.7 m. Without proper media/ surface loading, settling ‘of sludge (TSS) could
| be difficult. |

Though theoretically Anaerobic lagoons may give efficiency of 50% reduction in

.-

| | ' o W
‘?agi350f13 - et
3 . . ‘ R

|
i
1
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BOD, considering 25% reduction in the concentration of BOD after existing
anaerobic. Iagoons as retention time is {almost half of average standard retentlon
time i.e. 9.5 days) fess than the recommenfied '

Further adchtmna! antmtpated 10% reduu.on in BOD after tube settler, thé' BOD
feed to Trickling Filter is estimated as 1080 mg/t '

“ Bio Tower. ' . .
_gTrlckling 6.0 " 6.0 6.5: - 1 234 16
. Filter) ‘
| Bio towe 7.45 8.0 3.2 - 190 13
sump

Photo A: Overall View of Bio Tower
.Photo B: Top view showing condition

From trickling filter wastewater is further treated in Aeration Tank

e ‘existing bio tower needs revamping with systematically arranged media and
iform distribution channel for effluent to achieve results.

heoretical reduction of 50 — 60 % can be achieved in trickling filter if operated
‘properly. However, anticipating at least 20% reduction in concentration of BOD in
g ‘__bi'o tower as presently proper distribution of effluent and media was not
bserved, the outlet concentration of BOD is estimated as 864 mg/1.

:
I
i
3
;

Page 6 of 13
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Aeration 11 ‘ 12 ‘ 3.4 1 04 | 39 27.15
Tank !

i Remarks

t:on tank is provided w1th dnffused aeratlon system (diﬁ‘users are femporary'

- -Theoretlcally, prooerly operated aeratlon tank may give 90% reductlon in BOD..

' Consnder:ng standard operating condition for Food/Microorganism Ratio {F/M} =
. Mixed Liquor Suspended Solids {MLSS} = 3_000 mg/l. The anticipated 30%

ume requ:red for aeration = flow rate (350 m3/da\}) X BOD (864 mg/t)/ (MiSS X

336 m.
raulic Retention Time prowded in tl*e aeration tank = 27 15 hr

, matxon of Air reqwrement to achieve antmpated |educt10n in BOD:

he: mdustry has prowded 56 Nos of dlffusers {Tubular type, 65 mmd> X 2300 mm
gj, fine bubbles). Rated. Diffuser air flow: 16— 23 m?/hr/diffuser .
herefore otai air flow = 896 -1288 m3/hr

BOD removed per hour = (BODIn - BODout) % Flowrate/ 24 (hours/da\,f)
=12.6 kg BOD re“noved/hr

T3 requnred per kg BOD removed 2kg/kg BOD Removed

=252 kg/hr - o

.per references 0 transfer efﬂcxency for fine bubble type dlffuser system =1.5
‘of Oz/KWh ' :

.herefore avanabie blower (30 HP-= 22.7 KW} can transfer‘ o_xygen_'= 33.5 kg_/h‘r

HRT provided for the aeration tank is sufficient for treatment if operated
operly by maintaining MLSS, F/M and supplylng continuous air.in d:ffuser

secondary clarifier.

Ahich meets the theoretical air requ\rement hence the volume of seration tank.-

e outlet BOD from aeration ta‘nk is estimated nearly 90 mg/l, which is fed ;to.

‘Secondary Inner Diameter : 6.0m_ - 84.78 15.8
“Clarifier - Surface Area: 28.26 m ' ‘ : '
L | Depth:3.0m

Remarks

As per the referred books the retention time provided for secondary clarifier i
adequate. However, the bottoms slope of clarifier and overfiow launder need
improvement to ensure catchment of sludge and uniform overfiow of wastewater

After Secondary clarifier wastewater is collected in filter feed tank.
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v

-Sand Filter | 2 nos. of sand filter and 01 nos. of activated carbon filteri is
1 and | provided havmg foiiowmg dimension.
Activated | Sand Filker—{:1.5m$x2.3m height
Carbon Sand Filter- 11: 1,7 m ¢ x 1.9 m height
Filter | Activated Carbon Filter : 1L7mdx 1.9'm height

Remarks
{ The sand-and actevated carbon ﬂ!ter w:i' gnsure pohshrng treatment and-further
reduction in 80D and TSS. ‘

It was observed t‘wat the industry has prowded ﬂexuble pipe arrangement for‘
bypassmg Sand and ‘Activated: carbon filter. The' mdustry needs to remove all
‘flexible pipes and there should be one single outlet from the ETP.

Finai : Final Sterage tank of 60m % 45m x 4m was under construction. As .

| Storage - - informed, treated wastewater from sugar. industry is disposed for |

Tank and - -irrigation purpose-in the agrlculture tand of about 50 acres {19.5

disposal acres farmers agncu!tl_re fand and remaining owned» by the
industry). :

| Remarks’

| The final storage tank (under construction) havmg vo!ume of 10800 m®. As per
MOEF&CC Notification dated 14.01. 2016, 15 days holding capacity of lined lagoon
is permitted. The holding capacity provided is for 30 days. Therefore the sndustry
needs to restrict the ho!dmg capacity to 5250 m®.

The industry 'has provided -online monitc)ring system {OMS) for flow, pH, BOD,
COD and TSS. However during visit, only cover panel of OMS was there. As
informed, the industry has send. the OMS dispiay etc. for repairing to DNP
Enterprises vide letter dated 04.06.2017. '

Page 8 ofi3
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Wastewater Management is Distillery unit A : _
antity of wastewater.generation from distiliery unit as per CC&A'Is 350 m°/day. The
vy'has provided treatment facility i.e. anaerobic digester. The desigr details are given

Type : -UASB (Upflow-Anaerobic Sludge Blanket Reactor) -
eactor : 02 _ T :
i 6.5m o
85m _
o 2624 m’ (each)
7 days {each)

cted a lined lagoon 1o be used for storing the distillery spent wash for utilization in
nud of sugar industry. ‘
industry has provided péckka compost yard ¢f 200'm x 100 m (2 hectare).
dering, A A
* The distillery operated for 270 days. Therefore the total wastewater gerne‘ration in
the year will be = 94,500 m’. | ' - S
press mud to spent wash ratio}= 37,800 Tons | _
As per references, Total Press mud censumed in 2 hectare land (18 rows/hac, 88
m/row, 2 ton/m,.6 cycle/yr) = 38,016 Tons. ' :

& compost yard provided appears to be adequate for utilization of 350 m*/day of treated

spént wash and other operating conditions of m';xing with aerotriller/ uriform spraying etc.

“However, the distillery unit should adopt the treatment/ disposal. facilities as may be -

: directed by MPCB. o

Page 5 of 13
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t making. The bio-methanted wastewater is us'ed‘for making bio—compost.with'

Assumning 45 days cycle x 6 cycies for composting, the press mud rgquire_mentr(i:‘z.S-

pent wash if operated properly by maintaining 45 days cycle and 1:2.5 rsiio of press mud to-

references the HRT proyided for the UASE reactor is adequate. The industry has
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ka Compost yard provided for utilization of treated spent wash from;diti!tery unit .

V,Observattons
The mdustry (Sugar plant and Dlstuilery) was not operation durmg visit. The distillery
unit was not in operation since 2014 due to closure d;rectron from MPCB.

The sug’ar plarit was last operate'd"in‘crushing séason'2016' as per form R.T.8(C)-
“submitted by the industry, in crushing season 2016. (from 19,11.2016 to 25.12.2018)
“the industry has crushed 124268227 MT. of cane which is within the consented
capacity (3500 TPD). As informed, the industry has obtained stay order {02.12.2016)
from ngh Court of Mumbai against NGT order dated 25, 11 2016 to stop sugar

Ks informed, the wastewater generated from the sugar industry during crushing
season 2016 was treated and dlsposed for irrigation oh the land {owned by the
industry and farmers ‘with whom MOU has been done). The team. has visited
farmers’ agriculture and, where the pipe fine (about 1.5 km from premlses)

reportedly’ provided for dlSposa! of treated wastewater from sugar industry. The
excess treated waste water was reportedly stored in. lined agoon (prowded for
distillery). The team has also visited the said lagoon area.

linned lagoon for storage of distiltery wastewater. Presently stared wastewate. generated from sugar
industry and rain water.

~= The industry has old- earthen lagoons and solar evaporation ponds spread in large
area. In some lagoons and solar evaporation ponds traces of distillery effluent was
seen though the distillery unit is not operation since 2014. The earthen lagoons and

Page 10 0f 13
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solar evaporation ponds are sou & z und water and soil ‘potlution through

ograp

fdiring visit are shown below:

“Old Katchha Lagoons/ solar evaporation pit
The team has visited agriculture ﬁéld_s W_here the treated sugar industry effluent was
used for irrigation and also interactad with the farmers present at site. The farmers

informed that there is no adverse offact of using sugar industry treated effivent in

agriculture field.

|
I
1
1
|
\
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29

o The team also visited agriculture fand of petitioner Md. Jahangir Shaikh. The land of
‘Md. Shaikh is located near to the area where solar evaporation pits which were used
for drsposai of distillery" effluent. During visit traces of distillery ‘effluent was
observed in lagoon and solar evaporation ponds located near te the land of Md.
Shaikh. He infoermed that all his family members are suffering from several d:seases
due to. indiscriminate dtsposal of efﬂuent that caused ground water. and sonl
'pollutlon in 'th area.

7.0 Conclusion: :
' - The team has visited the mdustry as per the order of Hon ble NGT to have assessment of the

entire fact-and sifuation. Dtiring visit, the plant.was not in operation due to non- crushing .
season. Hence, the actual achievable efficiency of the ETP provided for sugar mdustry hased -

‘on sampiing and monitoring could not be carried out. The desigh of the ETP was assessed

based on the design procedure available in'standard books/handbookslmternet The design
efficacy was agsessed based on anticipated reduction i in terms of BOD and the ETP provided

. appears ‘tc be adequate to treat sugar mdustry wastewater if operated properly with

provssmn of following measures:
® Provndmg proper grit removal mechanism in grit chamber.
s’ Providing proper bagasse trapping mechamsm in bagasse trap
»  Providing proper mixing device in equaiazatl_on tank.
« Providing proper sloping at bottom of primary clarifier.
e  Providing uniform feeding arrangement (inlet from bottom and outlet from top) in
anaer_bbic lagoons. '
e - Providing Media in tube settler. : -
* Replacing media and providing distribution channel in trickling filter. :
e Providing proper sloping at bottom 1o catch sludge and launder 2t top for uniform
~overflow of secondary clarifier

. g
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e The industry should remove flexible pipelines from sand/activated carbon filter feed
tank and provide only single outlet from ETP. '
s The industry needs to restrict the storage tank capacity for 15 days only.

_However, the ma’jbr problem lies with the distillery wastewater which was earlier disposed

by solar evaporation /stored in katchhafagoon. The sludge and effluent presently stored in

katchha lagoons and solas evaporation pon

ds need. to be removed ‘mmediately. and

disposed scientifically and the katchha lagoons/ solar evaporation .ponds should be

replenish it with fresh soil. -

Amlt T kkarl
Scientist

Pagels

 discarded and properly leveled. The entire contaminated area where tracas of effiuent stifi

© present need to be decontaminated hy removing ©p layer of soil from the area and -

Scientist E

af 13
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oo MAHARASHTRA POLLUT!ON CONTROL BOARD

e 0253~2365150 _ ;---—---- Udyog Bhavan First F]oor'i'nmbak S
i 0253-2365140 '«‘.ﬁg‘*’"‘"‘"‘"“' Road, Near ITI Satpur Nash: k-
\ "*‘k"‘?# 422007 T

5B#'E.P’.fA'.l:é;in':ASdRANnDELIVERY- Lo Loy TR
- LRe Mecei_aoumo;r_ectsonf ;z,q,,ofz_csgcmegrzom | - Dater 3 17212022

;‘-M{s S M Shwajirao Narayanrao
: 5171, Shrigonda Factory,Shngonda, ,
e Dlst. Ahemednagar o :

: Nagawades S KLTD (Disﬁllery Unit) -

B Sub' " 'P_roposed Dnrecuons ufs 33A of the Water {Preventnon & Control of Pol!ut[on)
ct,1 981

Act, 1974 and ufs 31A of the Air (Preventlon & Control of Ponunon} Act

_onsent granted by the Board vai;d upto 31 08 2022 ¥
2, .Comp!amt recewed for Shri. Kanm Shaskh SRR

3. Visi it o the Board official of Ahmednagar 02 (}2 2022 Sl ‘
.P_roposal submzttecl by SRO office through lega! module wde no. MPCB— -'

S LEGAL;AQTIONS'O.%ZZ%Z?

vy on your parf to abnde tbe condltrons 'stspuiated in-

’ :'O erate granted by the: Board under Sectton 26 of the Water (Pre_v fi 'Z&'Control of - :

,_P& n) - Act 1974”and under Sestion 21 of Alr (Prevent:on & Control of Po.au‘uon) _'ct ‘1981 and
2016 for runn;ng the mdustry B

3{_Hazardous Waste (Management & Tran. boundary Movement) Ru!es, :

WHEREAS |2 is mandatory and obhgalo

~ activity & foresand locanon

WHEREA'S ; edér'd' .ﬁas-is'sued consent‘_fomiq”upib :_31 08.2022. vide above ref.no 1.

WHEREAS Complamt recewed from Shn Kanm Shalkh.. reg'a‘fdféﬁg‘pqifuﬁd_ﬁ p_reblem_f_rb'rﬁiyol.'lf Sre

: sugar anci' d;s’allery ﬁtants

consent condition’ and

HEREAS Board Oﬁ‘ cial ws:ted on 02 02 2022 for compluance of

" venﬁcaﬂon of complamt dunng v:sxt foilowmg non~ compinance observeci

e not completed the work of CPU .
isit 1twas obsewed leakages & seepages observed near pac:ca iagoon & same |s"“__ )
utlon prob!em in the surroundlng area B

b camera prowded to. spent wesh hne & Bno —- SRR

.gomg intato accha plt causmg water poli
You have'not connecteci flow meter & we
' _'eompo : ng‘ yard 1o MPCB & CPCB Server

:‘You have: nct subml‘ded valid Bank Guarantee from 09~05—201 9
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. B g*ANDWHEREAS “after examtn:ng the record of your case and af er makmg necessary enqu:ry' '
'th;s ofﬁce has concluded that you have woiateci the consent condl’uons and causmg poilutton problerﬁ m' .

the nearby‘surround:ng area

LR "NOW THEREFORE lt JS dxrected that why the prcductzon actrwty of the mciustry shal! not be
i stopped down forthw:th? And why competent authonty shall not be dlrec*{ed to d;sconnect e!ectnmty a nd

' -i:-_waf upp!y ofthe industry ;mmed:ateiy'?

he: reply bf mdus:ry if any, to these Darecnons shall be submttte:f wrth;n 7 days from date of .

g '-_'1ssuance=of thts notzce failing. whsch the Board will have no- any other ophon than to ;mtrate furtlf: er

' stﬂngeni !egal action against the unit, whach may be noted.

ThlS is issued mth the post facto approva! of the competent authonty of the Board .

R 'Copy Submlﬁed for mformatmn to Wi

wh he Member Secretary, MPC Board, Mumbai - SRR S :
The Pnnc:pai Scientific. Officer; M.P.C. Board, Mumbai, -~ lt is requested to grant approvaf to
forfeit appropnate Bank Guarantee fmm 25.0 Lakn subm:tted towar"s Q&aMar pollution

' ntro[ sys{em

' 'Copy forwarded to:m ' LR ' '
LT Sub-Reglona! Officer MPCB Ahmednagar ~ He :s dsrected to serve the copy of these
ke dlrec::ons_to the mdustry, & submat the comprehenswe report of the mdustry along thh anafys;s

3 report ......
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'MAHA_RASHTRA POLLUTION CONTROL'BOARD
__-_-:-___,___,--""__. Udyog Bhavan stst FioorTrnrnbak
"-"'"-""“"' Road Near ITi, Satpur,Nas_h_ik-
\1?/ 422007 ST

:;5'_5.‘_'Web51te L
o __-;'_'E—Masi ronashlk@mpcb gov. in

--.f'_f]-?‘B\'RpAmFAx:HAND DELIERY - g R h
L No:; MPCB/RONK[D:recﬂonI Zwmg 5%112021 . Dater 3212022

: ""‘;__-'-To SE Lo :

el WS SM Shivajsrao Narayanrao Nagawade 58 K LTD.
5111, Shrigonda Factory,Shngonda, _
ﬁust. Ahemednagar ‘

,(Sugar Unii)

: - D:rectx: ns uls 33A of the Water (Preventlon & Contro% 'of Polluhon}

: Act,'1974 énd uis 31A of the Aur {Prevantxon & COntrol of Poilution) Act., 1981

o : 3 V"SIt of the Board offi c:al of Ahmednagar 02 02.2022.
4 Propesai submiﬁed by SRO off ce through iega[ module wde no. MPCB- i

© LEGAL_, ACTIONS—Z?O‘i?_EOO?

WHEREAS |t is mandatory and obl:ga’iory on your part to ablde the condntaons st:pu!ated in N

S ’Consent to Operate granted by the Board under Secucn 26 of the Water (Preventlon & Controi of -
: 1974_ and under Sectzon 21 of Alr (Preventlon & Contro| of Poi!ut:on) Act 1981 and_ '

ast' (Management & Tran bounda:y Movement} Ruies 2016 for runnmg the mdustry"}

actn.r '::at aforesaid iocataon

| WHEREAS Board has issued consent vaiid up'tjc} 31 07.2022. ﬁidfe éb_'ove'_ref_-.noﬂ_.i- o

WHEREAS Compiamt recewed from Shn Kanm Shmkh regardmg poiiutmn prﬁbiéfn_froif;iyodr .

o ‘sugar and chst:llery pEants

‘ H REA "Board Oﬁ’ cnai wsrted ora 02 02 2022 for comnhance of consent condit:on and R

_ f E__mp_ mt dunng visit followmg nom- comphance observed

i onu re drsposmg treated efﬂuent mto kaocha lagoon

You have ot provided OCEMS 1o old Boiler. -
You 'h_ @ not submitted valid Bank Guarantee of Rs.25.0 Lakh as per
_:You have nbt'connected OCEMS prowded to Co-gen Bouler to MPCB &
You have not completed CPU mstallatxon work till date. _' : -
.onu;have not_corhphed the oondst:on restart dxrect;on 1ssued on 11 10 2021 :

cpcsw
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ANE)Wf—lEREAS aﬁer examjnang the reoord of your case and clﬁer makrng necessary enc:qwry :

: : Reg'i_onal. Ofﬁf_:é;,-_Na'shik- L
o Copy Submutted formformatron to:- L L
R The Member. Secretary MPC: Board Mumba: _ SR :

he Pnncrpaf Scientific Officer, M.P! 'C: Board, Mumbal - It is requested to grant approval to N
forfeit appropriate Bank Guarantee from 25.0 Lakh submrtted towe:rds O & M of pollu'uon S

control system

. g 'Co_yfomfarded to: ' e '
L Sl -Regional Officer, MPCB Ahmednagar -

“directions to the mdustry, & submlt the comprehen
i raport L S .

He is directed ‘o servbz_'ihehdbpy_df these
sive report of the mdustw along with analysis
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Item No.8 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)

Appeal No.05/2023(WZ)
I.A. No.127/2023(W2)

M/s Shahakar Maharshi Shivajirao Narayanrao
Nagawade SSK Ltd.
..... Appellant
Versus

MPCB & Ors.
....Respondent(s)

Date of hearing: 18.08.2023

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Appellant : Mr. Sangramsingh R. Bhonsle, Advocate along-with
Ms. Samridhi S. Jain, Advocate and Associates
Respondent(s) : Mr. Aniruddha Kulkarni, Advocate for R-1 & 2/MPCB

Mr. Tanaji B. Gambhire, Advocate along-with
Mr. Vijay Mhaske, Advocate and Ms. Kajal Mandge,
Advocate, for Intervener

ORDER
1. Today one Mr. Sachin Sudamrao Pachpute has filed I.A.
No.127/2023(WZ) praying therein to be impleaded as one of the

respondents in the present appeal.

2. The learned Counsel for appellant has set up a ground mainly that
the appeal, which has been filed against the impugned order dated
09.01.2023 passed by the MPCB, where-in reference is made of this
Tribunal’s Order dated 10.11.2022 passed in Original Application
No.85/2022(WZ), in which the intervener is an original applicant. It is
pointed out that in the said Original Application, there is no order
directing the State PCB to levy penalty/compensation from the Project

Proponent and yet it has been wrongly shown in that order that the same

Page 1of 7
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is being passed in pursuance of this Tribunal’s order dated 10.11.2022.
Further, it is stated by him that this order should have been passed not
only under the Water (Prevention and Control of Pollution) Act, 1974 but
also under the Air (Prevention and Control of Pollution) Act, 1981 and
Hazardous Waste (Management & Transboundary Movement) Rules,

2016.

3. The said Intervention Application is being vehemently opposed from
the side of learned Counsel for appellant. The learned Counsel for
appellant urges that the Intervenor/applicant does not have any locus
standi to be impleaded as one of the respondents in the present appeal
because according to his admission, the impugned order has not been
passed pursuant to the order dated 10.11.2022 passed in Original
Application No.85/2022(WZ). Moreover, this should also be treated to be
one of the grounds for setting aside the impugned order because it shows
non-application of mind on the part of the State PCB, in which it has
been mentioned that the said order has been passed by them, in
pursuance of this Tribunal’s order dated 10.11.2022 passed in Original
Application No0.85/2022(WZ) when there was no such direction for the

same.

4. We have verified from the Original Application No0.85/2022(WZ),
where-in we have gone through the order dated 10.11.2022, in which we
find that it does not contain any direction issued from our side directing
the State PCB to pass any kind of direction under Section 33(A) of the
Water (Prevention and Control of Pollution) Act, 1974. Therefore, as of
now, we do not find any ground to allow this impleadment application.
We find it appropriate to pass final order in this application at the time of
final argument after taking into consideration the reply affidavit from the

side of State PCB.
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5. Later on we heard the arguments of learned Counsel for the parties

finally in this matter.

6. This appeal has been preferred against the impugned order dated
09.01.2023 issued by the MPCB, where-by direction has been issued
under Section 33(A) of the Water (Prevention and Control of Pollution)
Act, 1974 read-with the Environment (Protection) Act, 1986 towards

environmental compensation of Rs.84,70,000/- as per the NGT’s Orders.

7. The learned Counsel for appellant has urged that reference in the
impugned order is made of NGT’s order dated 10.11.2022 passed in
Original Application No.85/2022; Show Cause Notice of closure directions
issued on 29.09.2022; proposal submitted by Sub-Regional Officer,
MPCB, Ahmednagar vide legal action No.MPCB-Legal Actions-270122007;

and directions received from HQ dated 06.01.2023.

8. Having drawn our attention to these references, it is submitted by
the learned Counsel for appellant that there was no order passed by this
Tribunal in Original Application No0.85/2022 on 10.11.2022 giving
direction to the MPCB to calculate the environmental compensation and
levy the same from the Project Proponent/appellant. We have verified it
from the record of Original Application No0.85/2022(WZ) and found that
there was no order passed by us on 10.11.2022 directing the MPCB to
impose an environmental compensation. Therefore, the reference appears

to be erroneous.

9. Thereafter, the learned Counsel for appellant has drawn our
attention to the Show Cause Notice for closure direction issued on
29.09.2022, which is annexed at page no.119 of the paper book, in
which, it is recorded that the same has been issued for non-compliance of

various environmental enactments and reference is given thereof at serial
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nos.1l to 7 under the head reference. By this notice, it was directed that
the same should be replied positively within 7 days, failing which the
production activity will be directed to be stopped forthwith and legal

action would be initiated against it.

10. Thereafter, the learned Counsel for appellant has drawn our
attention to page no.121 of the paper book, which is an order dated
29.09.2022 passed by the MPCB regarding forfeiting the Bank Guarantee
to the tune of Rs.25 lakhs and it is clarified that on the same day, when
the Show Cause Notice dated 29.09.2022 was issued, the above amount

of Bank Guarantee was forfeited by the MPCB.

11. Thereafter, the learned Counsel for appellant has drawn our
attention to page no.123 of the paper book, which is an interim direction
dated 17.10.2022 issued by the Regional Officer, MPCB, Nashik, which
contains four directions to be complied with and it was mentioned in it
that if the appellant fails to comply with the same, the disconnection of
electricity and water supply of the industry would be ordered. Having
pointed out towards this interim direction, it is brought to our notice by
the learned Counsel for appellant that compliance of this is a subject
matter of Original Application No0.85/2022(WZ), which is pending
consideration, in which Vasantdada Sugar Institute (VSI), Pune has been
directed to make calculation of environmental compensation to be levied

from the Project Proponent and the matter is still under consideration.

12. The learned Counsel for appellant has also drawn our attention to
page no.125 of the paper book, which is a reply dated 25.10.2022
submitted by the Project Proponent/appellant to the interim directions
and thereafter, it also indicated that the renewal of consent to operate

dated 08.11.2022 was granted to the appellant for 30 KLPD molasses
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base distillery, which is of Red Category, which is annexed at page

nos.127-129 of the paper book.

13. Thereafter, the learned Counsel for appellant has drawn our
attention to page nos.138-139 of the paper book, which is a letter dated
11.11.2022 issued by the MPCB regarding renewal of consent for 3500

TCD sugar and 26 MW Co-generation unit, under Red Category.

14. Having drawn our attention to these documents, it is urged by the
learned Counsel for appellant that on the one hand, Show Cause Notice
was issued, which was adequately replied and pursuant to that, renewal
of Consent to Operate was also granted by the MPCB and on the other
hand, the impugned has been passed imposing penalty of an amount of

Rs.84,70,000/ -

15. The learned Counsel for appellant has further argued that the
document, mentioned at point no.3 in reference contained in the
impugned order dated 09.01.2023, was never provided to the appellant,
which is said to be the proposal submitted by the Sub-Regional Officer,
MPCB, Ahmednagar. Further, it is urged by him that under reference at
serial no.4 pertaining to directions received from HQ dated 06.01.2023
contained in the said impugned order was also not provided to the
appellant. Therefore, without providing copies of these two documents,
there was no opportunity to make submission before the MPCB to impose
any environmental compensation to be levied as this will amount to

violation of principles of natural justice.

16. As against this, we heard the argument of learned Counsel for
respondent Nos.1&2/MPCB, who has drawn our attention to the contents
of affidavit dated 23.02.2023 filed from their side, where-in he has drawn

our attention to para nos.7&8 of the said affidavit, where-in, in para no.7,
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it is mentioned that this Tribunal had directed constitution of a
Committee vide order dated 29.09.2022 and in para no.8, reference is
made of this Tribunal’s order dated 10.11.2022 and in compliance with
that, it is submitted by the learned Counsel that the answering
respondent has assessed the Environment Compensation of
Rs.84,70,000/-. We are not satisfied with the argument made by the
learned Counsel for respondent Nos.1 & 2/MPCB because nowhere did
we find in our order dated 10.11.2022 directing the MPCB to assess
environmental compensation against the appellant, rather the process of
calculation of the same is undergoing in Original Application
No.85/2022(WZ), which is still pending. Therefore, we find that the very
basis of passing the impugned order appears to be erroneous. Moreover,
it is also clear that the documents, which are mentioned under reference
in the impugned order, copies of the same were also not provided to the
appellant. Therefore, the impugned order will also be treated to be in
violation of the principle of natural justice because it was very much
required that the copies of those documents should have been provided to
the appellant and also with sufficient opportunity was required to be
provided to the appellant to respond to them. If any violation was found
to be there at the end of the Project Proponent/appellant, then only any
penalty/environmental compensation could have been levied. However,
the learned Counsel for respondent Nos.1 & 2/MPCB reiterates that the
environmental compensation has been assessed for the violation during
the period from 09.02.2022 to 17.11.2022 on the part of the appellant
but we do not find it having been mentioned in the reply affidavit.
Therefore, it cannot be presumed that the violations were of the said
period in respect of above-mentioned amount, which has been assessed

as environmental compensation to be levied from the appellant.
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17. In view of above, we find it appropriate to set aside the impugned
order and is accordingly set aside the same. Consequently, this appeal

stands allowed.

18. We also made it clear that if any violations are found to be there on
the part of the appellant, the MPCB would be at liberty to proceed against

it in accordance with law.

19. Pending applications, if any, also stand disposed of accordingly.

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

August 18, 2023
Appeal No.05/2023(WZ)

I.A. No. 127/2023(WZ)
P.Kr
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